153 Appropriation (No. 2)

SHRI S. N. MISHRA : I leave it to the
bar o world opinion to find out whether the
¢ lias been partisanship or not.

SHRI BHUP SH GUPTA : Shall T go to
the Unitei Nations for it ?

SHRI S. N. M SHRA : You go to where
you want to go.

SHRI DAHY, BHAI V. PATEL : Go to
Moscow.

SHRI BHUP SH GUPTA : If Mr. Mishra
thinks th. I there is some validity in what he
said, et him stand by it. If Mr. Mishra thinks
th; t there is no such thing or he is satisfy
d. ..

SHRI S. N. MISHRA : I would not say
anything. 1 have placed the facts before the

Hous< and the country as to what
happened-
SHRI BHUPESH GUPTA In fact

you cannm sir ain what your deputy-
Leader said. low is it yesterday the
charge was brout hi of patrisanship against
ih Chief Licet on Commissioner ? In
Bengal in com; irabie circumstances in
the absence of High Court direction
by-elections hav taken placed. Neither
their party, nor Congress, nor our party
nor Bangla Con ress would say that the
Chief Election C immissioner was opposed
to holding election. In Bengal election
has taken place Th I say this
should be claril. d and 1T would ask the
Law Mini what was wf i
by the Ghiel ¢ J-Officer and make
it known to the louse. If he has written
such a letter a' he suggests, evidently
he has acted oi tside his authority, and
it will for the Chi if Erection Commissioner
to pull him up. But in no case should the
Chief FElection Commissioner in Delhi
be liable to th charge that has been
levelled.

SHRI S. D. MISHRA : If he gets that
latter and produces it, will the Law Minister
give a satisfactory answer ?

THE VIC! -CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Kulkirni.

THE APPROPRIATION (NO. 2) BILL,
197" —wntd.

SHRI A. G. KULKARNI : Mr. Vice-
Chairman, you know unnecessarily these
bullocks were brought in. I was disturbed.
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SHRI M. 3VI. DHARIA (Maharashtra):
There is nothing like buli fight. It is only one
horse race.

SHRI BRAHMANANDA PANDA (Orissa)
: Sir, on a point of order. Members have
referred to this symbol fighting as bullfighting.
Members know the difference. It is a bullock
fight. It is not a bull fight. Today we read in the
papers the Home Minister as having said that
these bullocks are to be united before the
general elections and practically he is having
the yoke. They are thinking of the bullocks
being united and they can fit the yoke. I would
like to know whether the yoke is to be used
before the general elections.

SHRI A. G. KULKARNI : Sir, ; think you
will allow me two or three minutes more
because 1 have to collect the thread of my
speech. What I was pleading before the House
was that in this country a position where one
force is pressing for greater State control and
there is another force pressing for the private
sector industries or the private sector trade
feeing given encouragement. Government has
adopted a mixed economy policy. What I am
again pleading with all the political parties in
this country to day is that this confusion created
is becoming worse because the State sector
already created is not being nourished and
properly attended to by the Government, and
the monopolists on the contrary are creating
confusion in the minds of the Government and
are reaping 'he maximum benefit out of all the
coat in this country. The planning process was
there. The controls were there. The licensing

system was there. There were various
opportunities  available. The  Monopoly
Commission report is there. The Dutt

Committee report is there. You please find out
which industrial house in this country has not
taken advantage of all the loopholes that were
there. What I was pleading in this connection
was. . .

SHRI S. S. MARISWAMY (Tamil Nadu) :
Why don't you abolish controls licences, and
all that ?

SHRI A. G. KULKARNTI : It is not
necessary at all. On the contrary it is necessary
to hold the monopolists in their proper place in
the interests of the country

SHRI S. S. MARISWAMY : I am just
asking a clarification from the hon. Member.
When he is so much opposed to controls, why
does he support the party which has introduced
controls ?
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SHRI A. G. KULKARNI : If the GOuntry
has to be developed and if the poorest man in
this country has got to get a fair living
standard, the controls are not to be abolished
but to be rigorously implemented. This anti-
social elements will have to be hanged in the
streets. Otherwise they will not corns to terms
with the new social order that is required in
this country. I was pleading . . .

SHRI B. T. KEMPARAJ (Mya Sir, on a
point of order. He is s; about the poor
people  w'lom  he  doe not appear to
represent. I am representing the poor people...

SHRI A. G. KULKARNI Physical
character does not make an unscrupulous mind
in your body. That thing is in your mind. It is
not the size of the body but it is the
unscrupulous character of the man that is
more to be attacked.

I am very seriously appealing to all political
parties in the country and to all political
thinkers in the country. Now a section is
pressurising the Government to take more
progressive steps. But there must be a band of
workers a band of politicians who will take on
themselves to improve the State sector
wherever it has been created. In this connection
I give the example of rank corruption being
practised, rank corruption being followed in the
nationalised banks in this country. I am one
with my friend, Mr. Chandra Shekhar, when he
said that out of sorrow and frustration he was
criticising  the  Government  for  not
implementing the policies already announced
on the Congress platform in Bombay or
Bhubaneshwar. I do not understand why in the
case of of these nationalised banks the new
judgement of the supreme Court having come,
the Government is not quick enough to take
steps to man the Boards with people with
social commitment. The old custodians are
there. They have started on a very large scale
obliging their friends by any dubious means.
Have the Government any courage to change
the Boards ? Government have umpteen times
promised that thev will change the Boa'd of the
Reserve Bank and of the IFC. What has happen
to that ? A new LIC Chairman has been
appointed. We have to see his performance.

What [ was pleading for was, let the
political part'es stop this game of criticising
the Government for more State sector or
Central sector. The necessity in this
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country is, whatever sector we have-created,
the State sector, it has to be put in order. The
house has to be put in order. In this connection,
why the people are frustrated is, they do not
find this sector work'ng properly and
contributing to the State. Thee is no other
enemy evcept politicians. The Swatantra party
or the Jana Sangh is not the enemy of the State
sector, it is we, the politicians, who are
committed to a State sector, we are the enemies
of the State sector. And that is why the
Government which is representing the present
ruling party duty to improve the wo: king of
the State sector.

The second point that I was goin? to make

(Time bell rings)

Sir, I have taken only three minutes.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Ten minutes.

SHRI A. G. KULKARNI : Seven minutes
then. I will take up to three.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Five minutes more.

SHRI A. G. KULKARNI : Sir, I cannot do
justice to my speech.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) : You will deprive other
members of your Party.

SHRI A. G. KULKARNI : You are also
singing. If the singing sequence is broken, the
song cannot come back to the o'.ri line. I must
be given that much time.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Try to be brief.

SHRI K. P. SUBRAMANIA MENON

(Kerala) We arc h 'irst-class
music.
SHRI A. G. KULKARNI : What I was

pleading against was the absence of
coordination among the different Ministries.
Here the point alsr. was made. Just see
groundnut oil. Its p-ice has risen to such a
fantastic height that the poor man is unable to
purchase it. It is the only item available to the
poor man
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in this country to add to his calories. What is
the diffi ulty ? The difficulty here is this.
Anothe Ministry, the Foreign Trade
Ministry, is exporting groundnut, HPS,
groundnu': a'; they call it. Here is the
Agricultural Ministry which has forgotten its
own . >b They are not bringing in any eras
programme to cultivate groundnut or c< tton
commensurate with the requiremei ts of the
population. That is why I .in highlighting this
discordant note be ween the Ministries.

Another point is. a balance has to be struck
between he different sectors, like the
organised p ivate sector, the public sector, the
sm til-scale industries sector and the cooper
tfive processing activity. The classic exa nple
of mismanagement of the public s ctor has
been adversely criticised and I 1 >r one feel
that the structural deficiency n the public
sector is of, our own making and it is no use
criticising the sector or the ridiculous return
on the cap'tal in rested. It is the Government
and the ] jliticians who are to be blamed for
dev sing such administrative machineries wl
ch control the public sector and which have
got in-built arrangement for defeat ng the
purpose. It has been found particularly in the
Steel Ministry, in the Heavy Engineering
plant at Ranchi or 1 he HMT or the Heavy
Electricals, Bho.ial. Cost of production there
due to e> es-iive man-pewer has to be
condemned and these industries are being
utilised b politicians to nurse their own
constituenc s by pressuring the managers of
this set tor to employ personnel out of tune
wit i necessity. It has been observed by a 1
Scent survey that the per tonne cost of teel has
been increased because of excess ve
management personnel, up to Rs. 5 or Rs. 7
per tonne. Is it the way that we an to run our
own industry ? It is not an> >ody's empire.
We are running out" ow 1 public sector
industries. We must be m <re conscious of the
norms of business management.

Another ve y important matter in the
development of industry is the real infra-
Structure n this country. We are taking of
back va. "d States, forward States, advanced
S ates and so on and various tensions are cm
ting forth. In this connection, the infra
structure, that is power, roads, wells an
others, is necessary particularly in thr
backward States and a matching hive Intent
has to be made. In this connect on, if you
consider or study the indices of development
of the infra-

structure between Madhya Pradesh and
Punjab, it is one is to four. There is no use
saying that Punjab is advancing. It is because
of the infra-structure in Punjab. It is because
of the improvement in power, agriculture,
roads, the marketing techniques that have
taken place there that the industries have
rooted themselves in Punjab just as Gujarat or
Maharashtra or as West Bengal had some
years back. And if you want to bring Madhya
Pradesh or Uttar Pradesh or Bihar to that level,
a massive investment in the infra-structure is
called For.

Another very important matter which I want
to highlight in this House and also appeal to all
the political parties is about the labour-
management  relations in the public and
private sectors. This country now cannot
afford to lose by labour strikes the working man-
days in any sector. I am not against labour at
all. Give them the  maximum, whatever is
possible. But for that purpose, the price-line
must be held because ultimately the worker is at
the mercy of the management. Unless, as was
rightly pointed out, a rigorous control is
maintained on the licensing of industries, the
trading activities of the business men, the
supply of raw materials, the supply of credit, and
the goods required for agriculture, nuless they
are scrupulously brought under control, this type
of deviations, this type of tensions, this type of
crises are going to come up. In this connection,
I want to plead with all the labour leaders that
my sympathies are always with the labour.
But there must be a true for five years because
we are going to compete in the world market for
increasing the exports.  And a stricter
control should be maintained on the raw material
prices and there should be har- . monicus
relationship  between the labour and the
management. For that purpose, a better
distribution system particularly in fbodgrkins
is necessary. I was really surprised of learn
from the fpeeches of some of the Ministers that
the trade aeced not fear that it would be
taken over. Nobody said that trade should be
taken over. The All India Congress Committee
at Btmbay has resolved that foodgrain
distribution system at a strategic place will
be maintained by the Government and that
has to be maintained to keep the price line
down, whether foodgrains or some other items
or any other items.

The last point that I wanted to bring out
was that the public sector industries are a
failure because they have entered
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[Shri A. G. Kulkarni] in this country into
such industries which are the core industries
and where a longer gestation period is
required. Amenities like housing and other
amenities are being provided. And it is the
private sector which has always been
criticising this public sector because they
find that this type of social obligations are
not incumbent upon the private sector In this
connection, I would like to draw the
attention of the Government that the public
sector now must enter the consumer industry
and particularly industries of a nature which
can be called luxury but which are bringing
in profits within a very small period Sir, it is
the duty of the public sector to enter into
these industries. Otherwise, the entire social
balance as between the public sector and the
private sector in the general economy cannot
be maintained. Thank you.

SHRI BHUPESH GUPTA (West Bengal)
Mr. Vice-Chairman, I start with the
international situation. I must say that the

Government's policy with regard to
Combodia.
SHRI MAHAVIR TYAGI (Uttar

Pradesh; : Is there any symbol tro\ible in
your party also?

SHRI BHUPESH GUPTA : We have
solved it without bringing it before Parlia-
ment.

Now, Sir, as we are speaking here, all
over the world protest actions arc taking
place against the naked invasion of Cam-
bodia by the United States and now the
invasion is accompanied by not only the
resumption of large-scale American bom-
bings in the inhabited territories of the
Democratic Republic of Viet Nam but also
by the use of napalm bombs in Cambodia
itself. In protest against Nixon's savage war
in Indo-C.hina. the American people are
coming out—students, youths and other
sections—in railita demonstrations as a
result of which the American authorities
have been compelled to take a cruel ac' ion;
now against their own citizens. How
Americans have deen killed, students have
been killed, is reported in the paper.

3 P-M-

I pay homage to the memory of those
who praise Americans in the land of dollar
where the tyran's, vt&r mongers and in-
ternational criminals hit those people who
are protesting right under the nose of worthy
traditions of Abraham Lincoln and
Jefferson.

[RAJYASABHA]
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It is a matter of hope and assurance for us
that the cause of freedom shall prevail.

Government of India is expressing sorrow
and concern but does not have the courage to
come out with open condemnation of the
U.S.  aggression. The Chairman of the
Senate Foreign Relations Committee,  Mr.
Fulbright, and majority Democratic leader in
the Senate Mr. Mansfield, have come out with
open condemnation and Senate Relations
Committee, Foreign Relations Committee
stated that President Nixon is raging an
unconstitutional and unauthorised war in
Cambodia  to-day. But, here we have men
sitting in South Block who do not have the
courage to say that this is a war or aggression;
this is a war in violation of the Geneva Agree-
ment; this is a war in violence of tenet of
International Law and perhaps the purpose
and principles of United Nations Charter.
Although India happens to be the Chairman of
the International = Control =~ Commission
assuming certain responsibilities and
obligations under that assignment, it does not
have the courage (the Government have not
got the courage) to pin down that America
declared war or that America is committing
aggression in  violation of the Geneva
agreement and thereby aggravating the situation
i*B Indonesian Peninsula, threaten the pea of
all Asia and indeed the entire peace-loving
world.  But why is this statement not being
made ?

Now, Sir, yesterday, we went to American
Embassy 60 M.Ps and we submitted our protest
note. It will be a surprise to hear the
Consular  of the Embassy I should have
known his name the Incharge of the Political
Department had the courage to say that Indian
and American policy is the same.
American Policy is Nixon Policy and is the
same as that of Prime Minister Indira Gandhi
with  regard to  Indo-China. He said
Nixon stood for withdrawal of all foreign troops;
just his word 'foreign troops', just as your
Prime Minister Indira Gandhi ¢ is also saying
foreign troops must be withdrawn Now we are
ashamed. I know that Indian policy is not the
same as the American policy.  This policy is
broadly on the side of peace and freedom, is
utterly vacillating, timid and cowardly and
is functioning under pressure of American
imperialists. I think that American Consular
should not have the temerity and the courage to
say that the Nixon policy is the same as that of
Government of India.
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Now, for the Government of India, this is
a serious |. ter and I think that the American
Am asSador should be called to the External
A fairs Ministry and pointedly told that such
remarks should not be made and that India's
policy is not the same as that of / men can
but is contrary to it. Why do i ic Americans
dare say such things ? It s because Mr.
Dinesh Singh made a s atement in this House
thai he did no condemn Americans; he spoke
vague] 1 [' the withdrawal of foreign troop;.
V'hich foreign troops and Indo-China Pen! I .
a ? Except the American troops, whi had
gone 10,000 kilometres in order t< commit
aggression and occupy this terr tory, extend
war and turn the entire -egion into a military
outpost of Amerie m imperialism to threaten
and meanace the peace and security of the
entire regii i. ultimately to threaten our cwn
indepei dence and security in this country? I
1 ope the Government of India will take < te
note of it.

Here I shall inv te the Hon'ble Member'®
attention to the ] tint Communique which
was issued on March 18, 1955 and again on
January 29,1; 6~ after Prince Sihanouk's
visit to New Delhi at the time Jawa-harlal
Nehru w. s alive. In the Joint Communique
afti ¢ 'alks with the Indian Prime Minister-
—J iwahai lal Nehru—it was

paid in the first communique of

1955;

"The two Governments were able to
agree that f -nova Agreement should be
fully impk nented and that every effort
should b made to preserve and strengthen
the ndependence of Cambodia and impro
¢ the conditions of the people. The
guarantee of peace and democracy lies n
the pursuit or progressive social f
lonbmic policy".

Tiie Governmei t of India showed Cam-
bodian delegation their desire to give such
assistance to Ca ib >dia as lay in their
power.Then again in  the 1963
Communique, it was stated :

"His Royal Highness and the Prime
Minister agree | that there was deep and
fundamen' J accord between Cambodia
and India for their dftyotion to
peace and to ¢ nnomiV and social deve-
lopment for t te betterment of their
people. That they afTrm their faith in
their policy 1 ' non-alignment followed
by both their countries". 6—28 R.S 170

I should like to know what happened to this
solemn commitment made under the
leadership of Pandit Jawaharlal Nehru? Do 1
understand Dinesh Singh or for that matter the
Prime Minister wants to lay down a new
policy—this vacillation, lack of courage, not to
say what should be stated? Are we to face in
this way our international obligation? This is
for them to say.

Mr. Vice-Ghairman, I say today Prince
Sihanouk has formed the new Royal
Cambodian Government and the Liberation
Front is there. Why should not the
Government  of  India  continue  the
recognition and accredit the Diplomat to
Prince Sihanouk Go\ ernment ? It should not
keep him in the Cambodian Capital. I do not
know whether they should do that sort of thing.
We should continue, should not wait and
withdraw our recognition. Prince  Sihanouk
is the legal" head of the State and it is all the
more necessary when he lias formed the Govern-
ment. With no dispute this is the legally
constituted authority which should continue
to enjoy the recognition.  We gave friendship
and cooperation under the two joint statements
signed between the two-Governments.

Now, Sir, I say that this position should be
explained by the Government of India. I should
not like to say, remember, here is one thing.
You <1<> not have the courage to say that this
is aggression. When we liberated our piece of
land-Goa-by military action, it was an act of
national liberation, but Americans called it an
aggression. They did not wait for niceties.
Their Foreign Minister did not speak in the
language which Dinesh Singh spoke. The
American Government calls it aggression even
now. Now you do not have the courage to say
such a thing. I am ashamed that the Govern-
ment does not stand up to its own tradition,
own declaration, own commitments.-and call
aggression an aggression.

Now, similarly, Hanoi Embassy is not being
upgraded, although it was said last year. GDR
is not being given recognition. Elstein doctrine
is dead and P.R.G. of South Vietnam is not
being given recognition. I do not know what is
our policy now. It is a matter of sentiment,
pious wish. What is the mattei to he translated
into matte,- concrete action, diplomatic and
political stand to mobilise world public opinion
in the struggle for peace and security and
independence of"
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countries and also in support of freedom
fighters for ever wherever the freedom is in
peril. 1 should like to know from this
Government where they stand.

I say the bunch of people who are sitting
in South Block, running the External
x\ffairs Ministry, is a hopelessly rotten lot-
India is going down in the world's
image day after day. Although in 1954
Government: attended the Geneva Con
ference and inclia played an important
role in-bringing peace and in promoting
the Gr< deal, to-day w«J do

not

have the courage to\say the thing which
would raise the stature of India and esta
blish our or credentials with
regard to peace and freedom.

Now let mo come to some of the econo
mic matters. Mr. Vice-Chairman, eco
nomically I saw there was great enthusiasm
when the banks were nationalised. Today,
there is no such enthusiasm. Why it
should be so? It is because there is drift
and drift under the pressure of the righ
tists within the Indira Congress, under
the pressure of the rightists from this sid6.
and also b lie bureaucrats
sitting,there who would not implement
anything. It seems the Prime Minister has
come to the conclusion that this is the most
convenient way of conducting the affairs of I
public. I think, this has not only dis-
appointed the country, on the contrary, this
is helping the reactionaries mount new
attack and demoralise the people and then
to exploit the demoralisation.

It is surprising that Bhanu Prakash Singh
still continues in the Council of Ministers. It
is because beliind him there are many in the
Congress ruling parly and others who are
threatening defections as has been done in
certain other parties. Now that is how they
are pressurised. [ demand that Mr. Bhanu
Praksah Singh should be expelled from the
Government without delay and those
rightists who are standing in the way within
the ruling Congress party in pressurising the
Government, blocking implementation ¥of
the Bombay Congress resolution should also
be taken care of and it does not matter if
some of them leave the Congress Party.
Therefore, 1 say, the Congress Government
today is pur suing the policy ;.f drif* in a rr
anuer which is disgraceful and now we are
told that the party questions will not be
discussed, State Chief Ministers have to be
consulted.

[RAJYA SABHA ] BUIL
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We know what drifts there have been with
regard to privy purses. My fear is they will
bring a Bill by providing heavy compensation
for the princes. We know these things. We
know, the general insurance has not been
nationalised, and there is no talk about the
nationalisation of import trade of raw
materials and things which was promised.

First of all, Malaviya Committee looked into
the economic matter and they made
recommendations to the Bombay plenary
session of the Congress and these
recommendation were ignored. Whatever they
passed in the resolu tion is now behig ignored.
This is surely not the way to run the affairs of
the country. Inadequate as they were, even
those recomni-endations, accepted in the
Congress Party's own resolution, are not being
implemented. At the State level, people do noi
see any difference between them and the
Syndicate. It is clear, therefore, that so long as
this, rules of the bourgeois—by one class of the
monopolists remains, whether it is led by this
Congress or that Congress, no progress can be
made. Certainly, the Syndicate Congress or the
rightist combination should not be allowed to
come to power or anywhere near it.

It is most shameful that the Congn have not
implemented their own resoh tion. The State
level people do not understand the difference
between the two. People responded positively
when they i hat there is a split in the Congress.
Certain polity difference held out some
promises. Now as they are fading out, people
are feeling demoralised more and more,

I would, therefore, make it clear that as far
as we are concerned, we are clear in our, mind
that there may not be any economic break-
through on the economic front or on the
political front without a Government of left
and democratic unity being installed in power
in place of this Government. Even so I would
say that so long as this Government remains,
they should do something in the interest of the
people under its own commitments.

Now, Mr. Vice-Chairman, I tell you about
the capitalist class. The Birla enquiry is not
being expedited, but what has happened. I do
not know, why it should take so much time to
appoint an enquiry commission and make it
function. Well, Birlas seem to be coming in the
way. Here I have got a bunch of papers
containing papers of income-tax and
Birlas'
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Western Coa Fields or Western West
Bengal Coal Fields. Now, Sir, you see this
bunch of capers originally signed and they
were sought to be burnt out, but somebody
got them and these have somehow reached
our hands.

SHRI N. ft. MUNISWAMY (Tamil
Nadu) : How did you get these?

SHRI BHIPESH GUPTA : Weil, I got
these; I i/ould not divulge in public interest,
how I got theje. There is interesting
inf< rmation in these papers. This is how
m. av papers are being burnt by Birlas the n
oment they came to know that the enqu 'y
commission was going to_ be appoint id.
This  Government is doing nothing, f
know it that the Government is in possi ssion
of certain important information wr h regard
to the location of Birla's pape s and still they
are not taking any acti n against them. At
least four such cases ave been brought to
their notice as to wh ;re some important
Birla's papers are lying which would bear
on the object of enqi iry of a highly
incrimi-"tting nature a > action has been
taken. (off, they deny They are in
possession of siJfii* reliable  information
and documents i“iregard to Birlas, they
will not fteny. I know I bat they are not
denying Because of the ft ir of breach of
privileges in  the = House. SHRI N. R.
MUNISWAMY : I would like to know what
are you going to do with that bo

SHRT BHUPESH GUPTA : I shall not
given it to them. Why should I pas? it on to
them. I am prepared to leave this in this
House. They know all these things. D' you
think, they do not know.

SHRT KRISH \.N KANT (Haryana) :
The enquiry h; i been psychologically
wound up by he Government.

SHRI BHUPESH GUPTA : Now here for
example public sector. You talk about public
sector. Yes, we want to stand for the public
sector, but they must be democ atised, they
must be Improved, they nust be efficient and
should have good r ilations with the workers
But what has happened in our public sector.
I can give you the instance of the Hindustan
Gable Factory. Mr. I. K. Gupta was the
Managing Director there for two years and !
months. He sabotaged

I it. Not only that, there was a htm known as
Hindustan Metal Works which belongs
I to Mr. I. K. Gupta's brother. This firm was
black-lifted previously for supplying defective
metals 7e. heavy ingots. Within two-three
weeks of Mr. I. K. Gupta's taking charge of the
Hindustan Cable this black-listed company of
bis brother was re-instated. This was in the
knowledge of everybody that Mr. Gupta
himself was getting a big share in his brother's
earnings and the black-listed company was re-
instated because it belonged to 1. K. Gupta's
brother. Not only that everybody knew that he
wa? making money. JEjverybody knew in the
Hindustan Cables that Mr. Gupta was taking
money from that company. When the
production went down m the public sector—in
fact it was seen that the production of the
Hindustan Cable went down so that Gupta's
brother got the job and earned money. Now this
is how be spoiled the entire thing. It is in West
Bengal therefore I am making mention of it as
to what happened. This gentleman has been
brought here as the General Manager of Delhi
Telephones promotion. The more you are
corrupt the quicker promotion you get. Now
there is a proposal secretly going on in the
Government of India that Mr. 1. K. Gupta
should be made the Managing Director of
Indian Telephone Industries Bangalore. The a
step for him will be that he will be made a
Governor. This is how things are happening.

Now, what about Mr. Ghatuvvedi of the
Indian Institute of Public Administration? What
about him? He is an ICS Officer, made its
Director on the basis of a list provided to the
appointing authority, that is, the Government,
by the Ford Foundation and by the Home
Ministry, both. Mr. L. P. Singh's list and the list
of the Ford Foundation contained three names
of which on> nime was that of Mr. Chaturvcdi,
and there was no advertisement, and Mr. Ashok
Mehta saw to it that he was appointed there and
that he remains there in the Institute of Public
Administration. There is an attempt by the ICS
to capture this Institute. When there is a half-
an-hour discussion I can relate to you all these
things. I can tell you, that is how they are
putting their men everywhere. And how is it
that on the basis of the Ford Foundation's
recommendation, endorsed and corroborated by
that of Mr. L. P. Singh, the man was appointed?
And now it is reve-

d that the Ford Foundation is also a
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feceipient of the CIA money like (he Asia j
Foundation.  Therefore, I take it that it j is
essentially a CIA recommendation which
was helped by Mr. Ashok Mehta ! and
others, in getting this Mr. Chaturvedi
appointed as the real directing Director of
the Institute of Public Administration ...

SHRI M. S. GURUPADASWAMY
(Mysore) : You are so irresponsible that it
does not require any answer.

SHRI BHUPESH GUPTA : These stories
are there everywhere .. . [Time bell rings) Let
me finish my points. Why are you' ringing
the bMI so soon?

SHRI M. S. GURUPADASWAMY
Because it is irrelevant.

SHRI BHUPESH GUPTA : So, Mr. Vice-
Chairman, with regard to land reforms and
other things, nothing is being done. We talk
of a green revolution. Everything is green.
The green revolution is taking place in the
Treasury Benches, not so much in the fields
of India. What is this green revolution ? It is
affecting only 7 per cent of the total
cultivated area in India. And despite your
green revolution, what has happened? Even
today only 890 lakh acres of land undei
cultivation, is under irrigation, out of a total
0f3.907 lakh acres of land...

SHRI MAHAVIR TYAGI : That is the
worst.

SHRI BHUPESH GUPTA : This green
revolution is taking place only in the irrigated
area, only in small irrigated areas which
amoun' to not more than 6 to 7 per cent. But
what is the result of that green revolution? The
availability of foodgrains in 1968 was 452
grams. And in 1969, after the green revolution
has been accomplished by the friends of the
Congress Party, it we.it down to 438 grams.
Therefore, eat less, talk more about the green
revolution. Yesterday Shrimati Indira Gandhi,
the Prime Minister, said in the other House
that the people should make short-term
sacrifices ,'or long-term gains. I am reminded
of the famous saying of that great poet who
said that mankind cannot put off with a
promisory note on the heavens. This is what is
happening. On the contrary, what is needed
now' The monopi and <lie capitalists and the
big landlords should be attacked and their
positions should be weakened. And unless
that is
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done, no plan has got any meaning-A plan
after all must be for the people. Is there any
justification to expect these 80 to 82 per cent
starving people of our country, who are not in
a position to spend even one rupee a day, to
forego their consumption, to tighten their
belts and make sacrifices when men at the lop
are rolling in wealth and economic power. . .

{Interruptions}

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Bhupesh Gupta you have
taken half an hour already.

SHRI BHUPESH GUPTA : I am finishing
now. Please do not disturb me.

Therefore, I say this matte'- should be gone
into by this Government,

We say much about economy. The line of
the Government now is, attack the trade union
rights of the workers. I tell you, you must
realise the temper of the times. This is the
position in the industrial sector. In the agrarian
sectors joledars are launching attacks all over
the country. Adivasis are being atfack”*” I tell
you, this is a serious matter toifey". It is no use
talking about Nj-xali Naxalites, all the time
while lhi*joledars continue even after 22-23
years of independence, to plunder and loot and
commit rape and murder in the countryside of
India. So naturally the young men. and others
will feel like rising and attacking. May be, that
is not the correct way to remove the social evil.
But do not think that then- is no social basis for
it because many of these Naxalites and others
who have taken to the methods of individual
action are people who think, wrongly of
course, that this is the best way of coming to
grips with the jotedar problem and dealing
with them.

It is the symbol of age-long plunder and
oppression in our countryside. There-you
have to see that these land reforms are
radically carried out and the landlordism is
abolished. We have done it in Kerala. Today
in Kerala landlordism has been abolished and
that example should be followed by other
States so that the problem in the rural
economy is at hast partly handled and
settled here and now. I am told that the
Goverrtmen is think'ng of formulating some
repre measures to deal with Naxalites and o in
West Bengal. 1 tell you. this will be

(I by every political party in V
Bengal if ypu dare to bring oul repressive
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measures which we know well be used
against the t sraocratic movement as a
whole in the nterests of monopolists and
jotedan and >  bu booses. You
know very wecl that such a measure wili never
he sup] or ed by us and others in the former
United Front...

SHRI si II. BHADRA
(Bihar) : Wht do you suggest?

YAIJEE

SHRI BHL PESH GUPTA : It is a
matter "I sha ue Me. Chandra Shekhar
was hitting thi nail of the head when lie
pointed out to he social root of the Naxa-
lite trouble. Vhat is happening now?
Under Governor's rule the joledars are
coming out wi | guns in their hands shoo-
 ting the peopl , and the police is helping

them. Tne 1 ipitalists and others are
also coming ou in their old form and attac
king the working class people. They

are taking revi >ige on the poeple of West
Bengal for ha\ ng dared to discard the
Congress rule nd ushered in a new type
of Government which was solidly commi
tted to the ;n "ests of the masses, despite

all thee- intern 1 'roubles. Today I warn
ycu that if th se steps are taken, I do
not know, the) will have serious neg

Tepexcussions e en at the centre of power.

The: - measures shall be met in
the streets of Vest Bengal by all of us, whatever
may be ou: differences, with all the strength
that we can muster. But at the sanr time these
evil force:; shall be met on the floor of the
House, in the Legislature the e and also in
Parliament. We shall no' al ow Mr. Chavan h
remain in the Home Ministry with his arsenal
of hatr d and repressive measures calling it Pre
entive Detention Act or something  elsi

Here again Mr. Vice-Chaii man as far as
Manipu State is concerned why do you not ace:
>t their demand for a full-fledged Statehood?
Why are you allowing the agitation t< grow? It
is a legit., agitation. Wir are you creating nea
troubles? Simi»rry Himachal Pradesh

,] also be g ve i full-fledged Statehood, ihould
Trip ira be. As far as Telan-gaaa is concern
I /ou have given an awards or whatever you call
it-  Certain prop:, have been ma 1". But
these prop., arc no* merely I > be backed by
<i Presiden-

or irder. Why should there
guarantee for whatever
vou have givei ? By and large you can solve
this probl in by creating confidence .among
the pi>ple of Telangana that
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they should remain in Andhra Pradesh but with
the necessary guarantees created by the
necessary amendment of the law including the
Constitution of the country if necessary. Some
point was made about the small-scale
industries. I am very concrete. Do you know
what is happening? I am told Mr.
Nijalingappa— I am sorry Mr. Nijalingappa is
in charge of the smali-scale industries. Mr.
Nijalingappa is in my mind because he is a
horror. I do not know but the small-scale
industry is not being helped by this man. There
is one Dr. Ghosh Adviser who is refusing
foreign exeliange for the small-scale
industries.

[Mr. DEPUTY CHAIRMAN in the Chaii |

A' the same' time he is very generous to tli'-
Birlas and others. Find out by investigation
whether my statement is correct or not. You
have such people in your economic Ministry.
Therefore I say this step should also be taken.
Mr. Deputy Chairman I am a little inspired
because of you in the Chair.

I understand ex-Andaman political prisoners
are being given some economic assistance on a
p°rmanent basis. Thirty of them have got but
many others have not got yet this. This should
be expedited and I think all freedom fighters
undc- the British who suffered five years
imprisonment no matter in which p'ace wh
sther. in the Andamans or in the mainland
everybody freedom fighter who had suffered 5
years" imprisonment should be given
economic assistance. I think this little thing we
can do for them.

SHRI MAHAVIR TYAGI : Thank you.

SHRI BHUPESH GUPTA : Mr. Tyagi, you
will thank me again and again in your life.

I wrote to the Government that commemoration
stamp should be issued to honour Jatindr* Nath
Mukhopadyay died at Balasore lighting against
the British. Even Sir Charles paid tribute to him
by saying that if such a hero had been in his
country, he would have been honoured. To-day
we should hon >ur him. I am told the
Government has decided to issue a
commemo\"it:oa stamp but I not know why in
the case of Surya Sen, the leader of the
Chittagong Armoury Raid, another illustrious
figure in the revolutionary movement, my
request had been rejected. A letter has come
to me
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[Shri Bhupesh  Gupta] from the
Communications Ministry that  the

Government has decided not to issue any
commemoration stamp in honour of Master
Surya Sen, the glorious leader, the immortal
leader of the Chittagon .Armoury Raid. [
submit that a commemoration stamp should
be issued in his name.

In fact it should be the settled policy of the
Government to issue commemoration stamps
in the names of ill those valiant freedom
lighters who dedicated all their lives and
made the supreme sacrifice. It is necessary
for us, especially for the younger generation,
who have been born after independence to
recapture our glorious anti-British tradition,
our glorious tradition of fight against the
British. Unfortunately there is an ideological
backwardness in this. We talk about very
many things. The younger generation should
be told about such glorious leaders as Bhagat
Singh, Surya Sen, Khudi Ram and others
who fought in their days for the libeiation
oi'the country and went to the gallows with
smile on thi tr faces.

MR. DEPUTY CHAIRMAN : How
long will you continue?

SHRI BHUPESH GUPTA : You are
an eternal of inspiration. Many
things may have happened in this House but
you are a source of inspiration. Your source
of inspiration is inexhaustible. Before I sit
down I wish to make one thing clear. The
time has come for all those who think along
progressive lines and who are serious about
fighting the rightist menace and who want to
go forward and who want foilow-up action
and also, if I may say so, structural changes in
the ecoromv, to take counsel with one another
irrespective of party affiliations so that we
can develop some common for r.s of action,
some joint action to resist the pressure of the
rightist forces and block their road to power
on the one hand and at the same time we can
organised the people and the masses for
getting concessions for them and for bringing
about the much-needed but long-delayed
changes in our national economy. This is not
the time for harping on minor differences.
The nation is at cross-roads. The Congress
Party in power is cracking anrl there are some
people in the Congress there who are also
trying to break it and I am told that secret
negotiations are going en between some
leaders of the  Congress (R) and
Congress;0)
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for a kind of rapprochement, especially in view
of the coming general elections I warn you
against such things. Mr. Yajee, what Bhupesh
Gupta says you will learn but only after a lapse
of 2 or 3 years. If it is not so, I will be veiy
happy. Everybody krows that Mr. Kamraj and
some others, Mr. Asoka Mehta and others on
the other side and some gentlemen on the other
side are engaged in secret confabulations for
which no television view is possible in order to
bring about some kind of arrangement and that
gives Bha-nu Prakash the courage to ask Mr.
Chandra Shekhar, a Member of the Working
Committee of the Congress, to be expelled
from the Cong-ess Party. Imagine Bhanu
Prakash, the Cinderella of a Prince,. a pocket
edition of feudalism, a Privy Purse holder, has
got the gumption and courage to make a public
statement that the Young Turks which include
men like Mr. Chandra Shekhar and Mr. Dharia
and others also, trusted patriots, s'lould be
expelled from the Congress Party so that Mr.
Bhanu Prakash can become perhaps the Deputy
Prime Minister of this country. These are signs
of danger and I am surprised the Congress
Party does not take note of it. It is none of my
business to give lessons to the Congress Party
but we take it as a challenge and affront to the
Parliament when such mer say such things.

Therefore I say the conspirators are at work.
I know they are not in a position to overthrow
you on the floor of this House but they qre
engaged in internal subversion of the Party on
that sid what they want is a kind of ccup a” etui
behind the back of public opinion in order that
ultimately they can strike a blow to bring about
a rightist lake-over of the Country.

Thank you very much For the time you have
given. The Budget Session is coming to a close.
What shall we tell the people? After July nearly
a year has passed after the split in the Congress.
The Budget Session is concluding. What have
we got from this great Budget Session?
Nothing, almost zero. Some little things we
have got due to the pressures of the masses.
The Budget might have been worse if Mi.
Desai had been in power, I agree. But what
have we got in the positive manner for the
people? Similarly think of other matters also. I
say, therefore, that we have been thoroughly
disappointed. We had not much illusion about
it but Mr. Chandra Shekar may hav
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some, Mr. Dharia may have some, Mr. Krishan
Kant m iy have some, Mr. Raghu-nat'ia Roddy
W#*y or may not have, I do not know. Mf. Alva
may have some illusion. I am i are they are
upset, pained at ii :an and th 'oughly
disillusioned and here was the voic : of Mr.
Chandra Shekhar.

I asked hissne ch to h? circulated among
the Cabinet M’ asters because it is refre
shing to hear Si :h speeches coming from,
that side and t at speech, to an extent,
summed up the temper of even the Con
gress masses < Mr. Chandra She
khar spoke wha he wanted to articulate
at  the Con%re in of the Cong
Mr. Chandia :ekar echoed the senti
ments which wer expressed at the Bombay
Session of the ( on grass but which were
suppressed by th glorious Chief Ministers
of Rajasthan, A id Iva and Maharashtra.
The three glori >u- Chief Ministers, the
three musketeer suppressed. Everybody
knows it but all the sam ¢ I am beholden
to everybody wl o expresses goo I views.
I again warn tl Government that they
wasting p! 'cious time. They are
forcing the count y to the brink of a crisis.
We do hope tl it progressive forces in
the country shal unite in order to make
themselves felt s 1 that even this Govern
ment, till a be ei change is made by
the establishmen of a Government of left
and democratic unity, will be forced
to take some step and give up its vacilla
tions and capi ilation to the pressures
of the rightists fn m both within and from
outside.

SHRI MAHA/IR TYAGI : You get
married now.

SHRI BHUPESH GUPTA : Sir, he is
suggesting tha I should get married. Let him
tell his experiences of married life and I will no
accept his version until I have heard the
tension of his wife about married life with him.

DR. B. N. ANTANI (Gujarat) : After being
entertainet with a nightmarish harangue
against Hiaou Prakashji and the Birlas and the
fi.gh between two bachelors, a twice legitima
ely married man like myself has a very
lifricult task to perform.

ot et weT arw (fage) -
qad & frg 72 4, 9 T

DR. B. N. ANTANI : Mr. Deputy Chairman,
Sir, t e Prime Minister while presenting her
Budget as the Finance Minister observed:

Q
all}
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"It is generally accepted that social,
economic and political stability is not

forces and the augmentation of national
wealth. Also, that such growth and increase
in wealth cannot be sustained without due
regard to the welfare of the weaker sections
of the community". And she added :

""Therefore, it is necessary 'o devise
policies which reconcile the imperatives of
growth with concern for the well-being of
the needy and the poor. Measures have to
be devised which, while providing welfare,
also add momentum to productive forces.
Any severance of the vital link between the
needs of growth and of distributive justice
wil! produce stagnation or in stability.
Both must be avoided".

Sue concluded very wisely by saying :

"I cau only hope that the proposal I have
just presented steer clear of the opposite
dangers of venturing too little or
attempting too much".

Mr. Deputy Chairman, Sir, while ana
lysing the Appropriation Bill meant
to have colossal amount of money voted
by Parliament ! be able to
say that these obi "ives are attainable
by the present method of spending tax
payers' money on this structure of Govern
ment machinery which only promotes
Statism in all spheres of activity? Does
Government, expect to achieve the
objectives and satisfy anybody by these
methods? We have seen that even Members
of t' party are not happy with
tie measures which are being advocated and
adopted. You may leave us, the
Opposition, alone but your own M'-mbers are
not happy. While I was listening to tii" speech
of one of the members of the Ruling party who
is either called or calls himself a young turk,
my friend Mr. Chandra Shekhar, a'tacking
his own party Government I remembered

what Oscar Wilde, the famous English
writer has said. He said children begin
by loving their parents: after a time

they judge them and never do they forgive
them. This is exactly what is happening
today, this show and wasting of public
funds by the Government one would wish that
the people don't do  what they once did in
France. It pains me to observe Sir, that
we are willing to vote for the grants asked
for if we have a little hope of
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some appreci; i esults. You c:

ask for money unless you assure the pi <
of its just and honest use. Is :
just and honest use ofthe money that
you take from the poor people ol
country? Look public sector under-

takings; read the reports of the Public
Accounts Comin :ad the reports

of the Committee on Public Enti What a

wasteful  expenditure this  poor country
suffers. V

king of toppling the Governments. Is
the proce ition going
stop somewhere? Will th

own way in the Federal Constitution while
the (; : sleeps or flirts? How
long is this ing going to be tolerated

Mr. Deputy Chairman, I am sorry to say
that when I draw up the picture of my
country with this sort of colossal amounts
being votii iigh this Appropriation

Bill and spent, 1 see thai the return that
the country gets is not] ing but chaos and
wastage. It is criminal misappropriation;
there is no point in calling this Appropi ia-

tion Bill. I th plead here vn this

occasion that the Government should
think well before embarking upon schemes
what they are doing. Th y are only
deceiving and cheating the people with
slogans. They raise the slogan of green
revolution. My friend, the Agricultural

Minister, is not here. Let him accompany
me to Kutch and see the Rann of Kutch.
What is the condition today? What sort of
green revolution is there? He may have
green revolution in his big bungalow but

the nation does not have it, Mr. Deputy
" Chairman. We therefore ask in al.
nestness, tting us, stop deceiving

us with this sort of slogans because the country
will never forgive you. The people of France
did not do it; the people of England did not do
it in the time of les. We have come to a stage
when the country is being denationalised, is
ibeing disintegrated and we are only think-.ng
in terms of parties and what not.

Now, Mr. Deputy Chairman, they are talking
of development. During the last twenty years
has tin- Centre, Mr. Deputy Chairman—-I ask
you—ever thought of devising a plan of
creating some permanent measur. to light famin
Have other countries in the world not got that
phenomenon which we are experiencing here?
But we have food zones here, wheat zone there,
cotton zone in the 1j< and I do not know, the
seeds zone in the house of Mr. Jagjivan Ram.
A,v we going to .suffer this sort of thing? I, at
ti/is
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age, am not used to indulge in mere fri
volities on a serious occt o, like this but
I ask you in all earnestness, have you
compared the deve pro h country
has achieved in th" lasl twenty years with
the amount of money which you have
spent? 1 ask you : why are yoti fiddling
with the Narmada Plan? Why are
Succumbirg to the threats of Mr. Sukhadia
to It'ing the Rajasthan canal water to
Gujaiat State, to Kutch? That is because
you h: ao ' <>t the courage. You know
youv ourmajority. Let the country
go tothedevil bu lei me remain in

is the mn ue that
lay,

DR. (MRS.) MANGLADEVI TALWAR
(Rajasthan) : It is essential for the Rajasthan
people. It is no threat or anything of that
kind.

DR. B. N. ANTANI : Iunderstand ;
she is from Rajasthan and she has got the right
to say. She is from Choti Sa !<i.

Mr. Deputy Chairman, you gave away a part of
my country to Pakistan in name of honouring
international obligations of arbitration. A poor
State like mine which has never lost an inch of i
in 1.000 years after having been intergra-ted with
this mighty nation of noise and opportunists lost
its territory. But are you even able to defend that
which is left to me? The tall Defence Minister,
who has been using academic terms and
linguistic phrases which I claim to understand, is
not able to convince mc of the defence measures
on the border . he Home Minister got the
courage to come here and tell me what this
Border Security Force has been doing there?
Every day the Pakistani infiltrators come into
Kutch and we arc suffering from smuggling,
looting, kidnapping and raping and yet the tail
Defence Minister is secured in his office. If he
leaves one Ministry, he finds another Ministry.
When poor Mahavir Taygi went out of his
Ministry those days, he lost his Ministry. The
only post left is thai of the Prime Minister. |
think it is very difficult for him to achieve it,
unless Sant “atch Singh attempts hara-kiri. \"ou
know it. I am, therefore, asking you to look at
the condition of Ministry for that matter. In (lie
Broadcasting Ministry' i' has been a family
affair. If the artistes are pleasing to the
Ministers, they get a chance for performance.
The Federation of Working Journalists and what
they call Samachar ,ii, look at their
resolution No. 6.
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What a sorry, ad tale is that. Has the
foppish, ofd M G ~ gat the cocags, to
come herve amd L {+ 1 what thisis all alyout ?
Why is the +o ane suffering from  this,
rising artis'e

SHRIJ P Y DDAV : What is the resolu-
tion? . \

MR. DEPU"Y CHAIRMAN You
have got v I time, lwo minuts.
Pliase do i

DR. B. N. ANTANI : They arc com-
plaining about the treatment that is being
deliberately given to them in preference
the favourites ol one foppish Minister and
the othe-. T do ol uw the &(li(’l’:ti\ﬂ?. I
have my own w 1who is a rising artiste of
17 years m Gigas ot. He has to go on bended
knees to the Durector and the Direcior
Genrval and the General of Genacals, bat
there are techm -a! difficultics because he
is neither hands me nor rich.  Now, Sir,
I am not indelg a7 in frivolous words in a
lighter vein like my hen.  friend who will
utter Khudiran: and make us weep, but
the next step he will jumn  at the Birlas
because they ar~ rich. (Time bell rings)
I am not wsed t. this. I conclude. T om
neither Mr. Bhu wsh Gapta nor any other
favoarite speake there who will not have
the ringing of t' e bell. I know the way I
have heen treate [

SHRI [. P. Y. DAV : Thal is a warning.

DR. B. N. AITANI : I will not take
that warning, I. *herefore. in al] earnestnegs
will request the Prime Minister who 34 the
Finance Ministe |, to have a second thought
on whal she rec 1 before us.  We are not
her enemies. 1 she wants to topple any
Government an: omain in office, [, as an
elder, wish her well, provided she is in
good company nd provided she brings
prosperity to thi. country. I3 she sure of
herself? [ hav* my doubts. T would,
therefore, concl de by requesting  the
Prime Minister wmee again, if she could,
to read the ir o-stipg and instructive
letters wiithin ry her own illustrious
rather, who lome L owas not 2 neo-socialist.
M- Mahavir T a2 knew him. It was a
task for Bapu to cheek him and after Bapu's
departare, we became the sateliite of Russia.
That is the result, but whatever it is, let her
reacd these letters again for fifteen minutes,
I assure you that she will find from the:e
etters some important material to refresh
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hes memory and to have a second thou=
ght on the way she is adninistering the

country, Thank you.

*fy ward tag famfeny (mor s3m)

Irranify  wew, Ay B W S A
Y fafrim fadas awgn Frar 8, z8®
§ gaa ¥ g F74 g wAwa weal

3 | %97 AT f5 weq 9 94 | T
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ars gws W fag 9f ¥ ¥o (EE

FLAT IIFETF
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g% Arw g oma FWiE 3w § qaadi
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g1 Wt g |
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Frmv | e BT ArTaUeT v2T R 1 WA
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femtems =@ AvzErr 8 amfas oAw
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ag foedi H Gt TE §——di ag ww TN
WP 9ET AAE! @A SAET T OSred
F 1 & za g 71 WA F faw dure af
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[t warg fag faetfaon)

7% witaw fafa & w7 g€ € 0 o
e @ wafas, mafas @7 e
A E | ag va st § fase P
Fu fam Wy g 9 3 &1 39 G Fy
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=t ¥ 39 I o faar % G e
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FA T T F | WL gva Wer wgm
¥ ot wfw ¥ qag § a8 w1 aw §,
¥t wa & T awear ag @ B oqfw
¥ Faawor #1 S F14 w1 ag gATE TV §
qu T & T | 355 cfnw S X
fed § a7 78 gv s fafras w0 &
1 swfwfeat 21 arw qgam Trfed a1 4
g% A8 T @ ) 5w F9g ¥ I uF
RFTL A1 fram F) wger dar g ag g |
A I fraea & fr afa dadt faman
W1 AT & R § wEEr O owlEq F
a7y gMmE @ & iy awm Fa @t
afza | .

st gwrr '@ ¥ gfew wifr & a
§ags waf @y <t & A% & 0d e
7 TA g3g ¥ @ frmaas fawr @
& WAy wzAa TE F | o ¥ TE A9
wedr 315 72 A4 diw AwT Ar fF Ewr
ew arw &1 gfee & wrara 1 gfe ¥ sew
frs7ar 3% o7 w4 wTR IIT FAAT )
7z gm? faw e 2 g & fF oA
gurd ¥ H 100 fafema o wara &
FqrET A AT § 1 T @E feu
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maT F ara qTa B e fram wiEd
w1 qarTRaa T Aifed, SedEy ANET
FT T FHEEAEET A AT AEIE T
w1 W ge d, v A g A qans
@iz 2 =ifed | o ghe wifa gk @
398 gA T AW {7 &F A4S AW Y 0
F1Er T oz femr ® g ww g

¥ ¥ egrEl F We arsd v e
T fr g fowm o gdt §1 g
T % fau fage site foand & @rua
QAT YET & 1 FA TE A ATAT A I9-
FHT 3ITX FY AW &1 ew TE@mal &y
FEAT B R L AL FTGT W E )
agd & o fomm o § famd o @ww
gL 7 4 e qEve T A A1 g E
F wre fFaw 2, foaw o@ 5 UFE W
Ay wmar 9fq &, o+ 7T 9T F ahT
AR FLF FE | A MIAg fFa
21 w1z ag =<0 ¥ g1, A ¥ g, grnR
g, eeds ¥ o o fee ol
# @y 1 famiE w5 araear @wr wfwng
2 1 aifas afe & sre g aEl &
exraeat aatar &, a7 ¥ gw fowr ®
sty wT & ar famAl Sy gaam T AT
B4 3 ¥ dETT &1 51 9 &
FaTaT g e e @A A v &
& sxfen Q¢ & arv § offr Qg aF 6©
frami #1 ateow & g% wivs & wfuw
gragEr & T fafem amarsl & @
FTA TIAT ATMET 1

4 P M.

goawrafy wERa, four ogfr ¥ e
g waigf 2 gmag wr & %
Y weIgld & [ &7 BIE § BT
FaFal, #% TRddlas @dt F aqr =@
aFT 9T AR A & I gadyr T=t @wE-
afas w0 & w77 & iy forar gt ¥ soaer-
a7 ofmdq @m wfer o owg #| =
afaaw 2, ag afgdT xq @m amar |
A 2w AW ¥ Fay § f¥ fmear goami
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#, a3t ¥ § {59 999 % ane frar-
HE T G T £ 1 3§ W fefy
T &AM FF 5 407 7Y q€w ¥ tF
W &1 Ay w1 7 912y # 3w ofvwds
# Mot far sgft §F 1w W
W|IATAT FY T T |

MR 92 frEy 1 FTWIMD F we
F3 AT ®F & A T AT T v 2
gL A ¥ aF f wfams o aera
wgifasnsa &, am it fagms &, sgr &
T¢ fom &7 Aoar agT Ay E | AT
At agsw meFi o t e
AET WFT FAN MGAET FogEIr g
W F FFE ) iRA fmer 77 qgfy
mdr £ wrfen {5 mm & amw e
#EH gTC TR Y amT § owv oo,
97 qET 9T @ AT HFAT-HAZE
FYE UNfATT I 5F 1 39 9% AY
T Az g0 wTiige o

fSadf & o ¥ 9 ag faday sowy
2 e gwik 3w § uF frmz @z e
g faadlt & gean ¥ | A faarw @ @
f& fame oY i afeT § vy 5y 0w
FEILIARRT B § 37 a1 ava umew
g % g A oad Fe for gy
a9 F oI a9t §
A1 A7 wa fre fi § 28 o faadt &
3T TAT DT F1 T 7 Ao vyo £o
mHo WY o Fo  Fo WU AT AT
w2t & [F 93 ¥ w3 7 aglema R 2
axd £, fem wier & dar 1 are’t faa
weh qEd g aitr reSvadfes v y
Gar 217 aret faaA asdr qmey &
8 faare % wwmesa g avfer o md
s & fF awavog w98 ¥ fawd ¥
wrgeg # A1 fegena ¥ oF 47 57 @i
frardr = o=t faaslt 3 1 v gas
fear ar 37 9%, gq FHE A FEE a7

7
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AR IF WA T gen | Y fameamr
AT F wax w1 mw vl a
TEA ¢ | §EN AT agd A8 fauly
F & Aife fruifes svr § Srfeer
FTFT AT IT QT H A9 F F S 39
Ulg-Aifadr ¥ fquara adr =v%, afw
AT 3% faadia ey £ 1 Tnfae grae
F fvay ot 2 9@ 2 T A 9T e
HET 2T UIET | WET T4 &g ) ¥ fF
28 a®T F fagegar &7 s o wEg
F oAt g v o it efaar &
A Arfen faud amd o4 A Fodt
¥ el 99718 ¥ aWT A ¥ T )

AT TIGHTN AT orE WG Ay
aw &1 arfag = F1 AT T F7 aay
¥ mAT A f@a & SR @ F
FIEL A5 %7 o | 47 ) e gnd
¥ zar ¢ fF aga & sSwvmeex o, fo-9y
wdmgs an & T fwmm wfgw,
B2 fawrs, wwgs, FREMET IEHT
Tt a8 st § AT 5T A & fRear
g St & sevwww= A8 2 ¥® a%G
IAFT EOEET T TR g, AL Wi q s
nar g7 @ § 1 uF dex fafea grn
¢ fx 3w 4% 341 w7 d@ far QrEy
g ) war T ushEr §F O ama &40%
& of W1 FY 997 3T SE T WEsr &
it fzar SIET & SoF Sur ot aret-
famr smeiw ¥ fom =6 7 ¥ Faw
= WA § ¥ 8 5 39w ag Toar ame
Fg wTAT 1 3A R ¥ o7 gwer "
TIAT AT A=H TTY FI AT =AM &Y
I & AT TS AT G

99 3g fmags @ g fa swm
fexfz gmr B0 & wo w2 fGew W g7
g Gzt gl 8 ) TRTE, W2 O9E,
fagre «fr SaT 93w gaarfe ArdT & g
At FEY 5 FT0F ¥ i F Fr
gar 93 ¢ 4 o3 oy anv & #%
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[+t war faz famrfaar) faeqr w1 g Y N2A AL 9AST Ry AAE
YT Fi0T wiy T2 Al 4 vTgA- | A AFaT £ snoftfawr, Sorsaw snfaw
F1At 9 qferT $7 evrr gaik & w1 | faww ST gafe #7 gfie & 99 8w
HIT RAW F e w5 @S far & wfwa | wew darfear @ owes ofig @y 92 3
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SART A5 TR aform TE e &
#T @Y A4 & 37 01 & oag feafe A
agfer ) a1 wwdy & fp s F 23
A F AR AT UF 93T F OAHEA TR
I W W ARET BT GIE X ) EH AL
e F0%r, o ey el
afaad @Er, a7y wonr @9 F, 1A
T IO 2T HIT SAEY KA, T, 99
AR & faw g diw siqm 9T@ETT
&5 FT AT 9F 77 AgrT fFa1 Fr Foa
gt 3| M feafg 1 Mz #wF dar
froaa fEm wiar sz Fmd st adimT
Wie fr=8 12 =i gw g quisy e
w1 faFr=r ar 7%

# 17 A A AT vy AWEATHT |
F Fi¥ 7 oY frdeq T WEM | ¥
ge;, W G, I FT EFIFEAA £
mfedsg w7t g &+ et arfas wor
F g F fan o swifeaqd qrataver
I Y @a ag & for s af
sl § 1 WfEw Fm owmw g
vy St favam ganm & oo & arTary
g F far 398 e e W 9 frmm
g & 1 amifEar i wrw st gar S
qret g § sad e a5
feuifsrz w5t famar 2 &1 fgpmg &
famar & T fvremie § afe #1% dm
€T § A BT TE JA B AT AT F
ar ag Farfedt 8 1 95T ¥ ¥ F anfe-
aifeat, gfdt stv gmy w27 ¥ ~mr &7

amd fF & Farfen ¥ ena v Frearar |

wraw FEm sm | s #araT § woay gom i

Frram 737 T (Fo 57y 28 w18 fasr
aq a4gr T AFFT v 2w wras W a7
T AgY fwar ) 3mar agvesd {0 ‘
A€7A ¢ fF qardta-avsar & saer 7ardor |

g AEGT & ¢ St wran ¥ A
s wzfams W agr I § ) 9%
Firaml o fgg B F wmrvrs §

M T S AT GigE § A% w46
HIT¥ A ZR0 | 4% TTHET TAAT G
ag FH ASET ITNF AT AfzEl F
TE & TN FATAS F L § | FAH
gFe w7 & fAv awr s W A R
& AT FEA ;A ¥ aE vE T
& o1 ufs Fdfia o ST O AEN W
A 2 AY (90 aw § 7 w17 ¥ a7 7770
g1 7 & fAwoze oamw £ FFA
oaT 1 TF aly § wire 7Y fqom Fn
STfgT St T 9RW A T AN A7 g
¥ fvr wE oA g 1 AFvRar FwA
atfge 1

g a0 & g% F wEE & an §
fadan wtar M1zA1 g & awr 97 agfaad
Wtz 2, @ wefwer At g oA
FETAT—afaw §eey § G F fag—
4% fup® &A1 THT % ¥ U8 969 Yoy
qr geafad wEy WERw & oar SEN
g1+ 5 fagra & & gud A9y 3
& %1 0 A AR ¥ af FTEm
s f&E S v & 1 feT ewi agr &l
v gy v & 7 osw s &1 famry
&Y ¥ ALY B A 427 T FIN TE I
aret &t 7w foor B faw faar ;A
e oy fa 71 ofrer el =a famr
arat =ifgw |

o ¥ § 2z fraga w1 s fF
sy fafyrm fadas a9y fear T 2
IAFE AT AEAT 48 H AAY A5
& fdt 7 @ wT 39 A @0 AR
fogr war & 1 oA w1 9y orEw



185 Appropriating 2)

gART 2 AT &, safae oz 49 A4
IqFT et A ArE wd § sy @
arzm 5 qa¥ a9 wq fafadm fadas
THE F7 A1 §% F Fw wrdin s &
frat a7 site w9 ar =R F faq a549
77 F fov g 6§ g em it
arir famw § AT mwr #7 § AT
127 2 i 37 g A1 9anw £ gAEy
ywor fafagm faaws § 7 FF 1 g4l
WeIT oA A AT NIOW AATE FIT
g FIOET weaate AT Az fv s
74 a9y fqm vo 1 Fr Az |Kiw fxm@r

DR K M VTHE »V KURIAN (Kerala):
Mr. Deputy Ghai man, Sir, today we are
discussing the / ppropriation Bill at a time
when the dang r of anti-national com-
promises with im >enalism, particularly The
danger of Amei can domination, loom Ia' ge
on India in th wake of the deepening
economic and poht -ai crisis in India. The
scuttling of the Fo rth Five Year Plan foi
three long years u idtr the compulsions of
foreign aid, the de\ iluation surrender, the
substantial conces ons given to private
capital, both forei' n and Indian, and the
scrapping of trade | ith North Vietnam and
Cuba are all suffii ent indicators of the
increasing penetra ion of American un-
pernhsm in our < ountry and the impending
threat to < ur very independence Instead of
taking t he country forward bv abandoning
the di credited economic and social
policies, we find that the Government of
Indu is tr> ng to unleash terroi on the social
forces th t are rising in the countryside, in
the nam' of meeting the Naxahte menace

I would like u speak with patirulai
reference to our fo eign poliry Today inst-
ead of estabhshm friendly relations with the
socialist coun nes like the GDR and the
Provisional R< “utionary Government of
the Republic o South Viet Nam and giving
full amba sadorial recognition to the
Democratic Republic of Viet Nam we find
that atta m's are being made to cover MO'he
dang ious treading on freedom by American
fom , in Cambodia We find here the
shim”fu Compulsions of loreign aid which
we have \eceived, connulsions which have
led o a Complete erosion of our foieign
policy.
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The failure of the Govenment in pursu
mg an md en Tel, olicy ,, re.
fmrh fi", 20 R R BB in the field of
education Amerlcan penetration through
various agencies hfe the 1'ord foundation is
now increase Today we find the culm,nat;,
of this tendency even in the appointment of
the Director of he Indian Institute of pype
Administration We find that this is being
increasingly mam rested in the various
university r>arti-cularly at a time when the
American Government ,, cons.dermg
educat,,, as the Witn dimens.on of Us foreign
policy. /, addition to military and economic
aid and other forms of the penetration,
education is considered to da by wmy Amencan
Government @S the fifth dimension of its foreign
policy.
1 think the Government of India should
take this as a very serious maaei.

Despite all the money that has been put n
by the various CIA financed agents that

prlmarx educatlon has been neglected

° Resolu.fon of the
Cent al AdVlsory Board of Educat on passed
at its Thirtyfifth Meeting frit*

2 to 3, 1070 which states .-

™ M T

"The Boaul views with concern the
slow progress of primary education m the
country On the basis of the present
trends, it appears that no State would be
able to realise the goal set ,, Article 4.
ol the Constitution earlier than iqjw
and several States will be able to do
only m the 21st century."

Mr Dsputy Chairman, I would Lke to put
this question through you to the Gov-
ernment of IndU Will the people of thes
country wait till the 21st century even for
primary education ?

In respect o' planning, we find American
penetiation mto the very planning procedure,
in the last paragraph of the Fourth Plan
Document we find a very innocuous
statement that the Cential Government is
going to tram State level officials in plan-
ning proceduies and techniques As a matter
of fact this particular provis on refers to an
agreement between the Planning Com-
mission and the Ford Foundation for training
ou'" State level officials m the so-called
planning procedures As a mattet of fact,
even th<" p oposal foi establishing State
Planning Boards has not been rmoknvn'cd
*n most States though we have sufficient
expertise m this country.



187 Appropriation (No 1)

[Dr K.Mathew Kurian]

Despite the large number of economic and
statrstical experts available 1n this country,
we find tolay that the Givernment 1s re-
Iying on forewgn awd, even for planning
technig tes

This tragedy has obviously been accen-
tuated by our increasing dependence on
foreign  economic  aid

We find that the ratio ol external debt
to the o\ nublic debt of the Government
of India which was less than 1 per cent
10 1955+56, nereased to 32 per centin March,
1966, and following the devaluation ot the
rupce and the consequent revision of the
ex*ernal debt, this proportion stood at 45
pee cent

M: Dahyabhar Patel, the other day
exp cxsed  “santly mdifference’  between
the public and the private sectors T would
like to ask the Congressmen on both sides,
how they approach this very fundam ntal
question In order that the public sector
might move towards sociabism  what s
important 18 not the symple magnitude
of public sector allacatton The fundamen-
tal question 13 what 15 the character of this
Government, what ate the class policies
which this Government 15 pursu ng  Even
when 1nvestments are being made 1n the
public sector the Government of India 1s
pursuing class policies which  support
the capitalists and the landlords at the ex-
pense of the workers and the  peasants
Unless therefore radical changes are made
m the Government of India’s policies, the
publhic sector, 11 nself, capnot pave the
way for futurc advance

In agriculture feuda! and semi-feudal
relations are hewng perpetuated There
15 considerable land monopoly, mtens:
fymg semt-feudal exploitation  Coneealed
tenancy, shaie-cropping, ete and other
form> of sem -lcudal relations contlinue
unabated in the rural areas

We talk about a “New Strategy” n
agriculture  The very concept of 2 New
Strategy enunciated by the Government
of India origmated at MIT 1n Cambridge,
Massachusetts USA  The Amencan
propelled Green Revolution, the sn-called
“Green Revolution™ 15 bewng introduced
ip 6o mullion acres out of t50 mullin acees
of cultivated area This policy has aggra-
vated socta! lenstons, and has mereased
the imbalances amongst classes and sec-
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tions of people 1n the rural areas Inste
of followtng radical agrrian polictes, ra
¢al land reforms, we find that agricultu
labour 1s bemng beaten up 1n the name
fighting the Naxalites Today, the ag
cultural labour, the Haryans, the re
‘black power® of the county, are gettr
organised  We find 11 1n Kerala and We
Bengal, and also in various other places
the country  Unless, therefore, land r
forms which were scuttled for 23 yea
smee ndependence and for 19 years .
plannme are implemented urgently an
radicaliy, 1t wili oe dudficult  Dyoa th
Home Mingstey’s Report tells the same stor
Uniess th 1 dene, 111, ve.y clear t'iat ther
will be an explo-.ve sitwation, politicatl
economically and socially 'We talk abou
legally unplementing land reforms Bu
reauceat cally implementing the land re
forms will be of no avall On the con
trary, the r1.ing social forces will take u
the responsibility of impiementing the lan
reforms, extra-legally or non-bureaucrat:
cally Thrs s the lesson wh ch 13 given br
the Home Mimstry’s Report In fact thi
15 the lesson which we find very ably wrrtter
mn the book ‘Asian Drama’, by Gunnal
Mpyrdal Thr 1s the lesson which we hawe
jearnt after 23 years of mdependence

The Scheduled Castes and the Scheduled
Tribes who constitute 14 7 per cent and 6 9
per cent of th~ total population respectively
are living today tn the midst of & degraded,
exploitative system In addition to the
traditional caste systom the class e nloisa-
tion 13 superimoased on this community,
with tts own grade soctal consequences
Today the Home Minister, in order to
meet this deepen ng economic and social
crsis enmes forward with palicies which
are designed to comoletely suppress the
democratic movement

A Int of nnise has been made 1n tnis
House, Mr Depuly Chairman, about the
so-called Naxalite problem We find that
thnse who swear by Gandhij are terribly
[ shocked by the name of Navalities who
{have destroyed the portrait of Gandhrj,

tn Caleutta I would ask the pratagonists of

Gandhism and those who swear by Gag.
I dhiji’s name -are they notprecisely the

people who have for 23 years of mdepen.
dence irampled down uader their feet the
| very precepts and principles of Gandhiy

m the name of continuing the explortative
rule of capitalism and landlordismm ® To day

I we find that the Shv Sena hoodlums are
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being let Joose n Maharashtra. But the
Home Mimister has nothing to say about it
Instead he has talked about dealmg with
the Naxalites, I s#ould make it clear in this
House that this -vhole attempt of the Home
Minister is a « wer, is a comouflage for
unieasing terror on the agricultural labour
anl the peasats in the countiyside.

We find tha the expenditure on the
Central Resery Police, on the so-call d
Border Security Palice and the Industrial
Secunty Police was Rs. 6 crores in 1950,
Ias yer b w o R, B8 eeares T owwould
ask the Home N inister why is thisincrease
the expenditu on the Central Reserve
Police. Is the « sriective to palice the State
Gaverign-ots - shich  are  anti-Congress
which arc refle: ted in the new way and
new type of socal forces? Why this -
crease in the Ce itral Reserve Police? Why
has the law anc vrdersituation in the en-
tire country drt riorated? In the name of
law and order. /hatis really happenin
15 complete sup rression of the democratic
moviment, Anl I think the Cential
Governm:mt, de pite the increase in expen-
dityre ha, ¢ometely failed in mecting
even the ssmple social unrest, politically
and economucal y.

Today we fo d police verification hap-
pening even i1 autonomous institution,
Here I give an e -ample of the Indian Insti-
tute of Foreigt Trade which is suppesed
to be an autons 1oy anstitution, which is
registerel  un e. the Saocieties  Act.
Seniv professor a.c appomted only on the
report of a simp' - police constable. If police
verification is res uned for the appamtment
nf professors i1 autonomous institutions,
I think thisis a major tragedy that this co-
untry i~ witnes.ing and we are increasing-
ly arifting tow wds McCarthyism even in
autonomots in titutions. Teday we find
that in regard t¢ recrwitment to the Central
Reserve Po'ice and the Bocder Secwity
Police—I unidsr tanl—a secict civcates has
heen sent by the Home Ministry that people
from Keiraly anc possibly from Wes! Bengal
also, should not re included. T think this is
sutright  MeChrthyism  being praciised
in these institut ons, Similarly, even inre-
gard to fresh 1 cruitment to the Govein-
ment service in the Andamans, we find that
a secret circulal exsis prohibiting recrait-
ment of people rom Kerala and other po-
litically advamied areas.

Mr. Deputy «hairman, speaking on the
Appropriation Bill the other day. Mr.
Chandrasekhar nade a passionate plea for
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urgent implementation of declared policies-
He hinted at the possibility thatif we do not
|_mplcment even the minimum pProgrammes
for economic and soctal advance. the very

coniinuance of Parliamentary ¢
1 emoc
will be at stake. y ey

_Indeed. the Day of Reckoning for Par.
liamentary Democracy is fast appfoachli’:;.
The fature of Progressive Parliamentary
Systém 15 hanging fire. If, after 29 Yearw of
u.ldcpendence,‘ 19 y°ars of capitalist plap-
ning, the entire edifice of Parliamentary
systrma anl the capitalist landiord class
rule are crumbling down, the vast masaes
of the people 'n this Crantry, workers and
peasant, will have no tears 1o shed.

Instead of revising the discredited ca-
pitalist-landlord class policies which the
Congiess giant has been pursumg for two
decades, attempts are being made to un-
leash the bogey of *Communist menace”.
Those If.utic% and vestel  1nteiests which,
are lrying to exploit the bogey of “*Cong-
mumst menace” are utterly oblivious of the
devastating comsequences  that such a
course entails.

I must remind these parties that the de-
mocratic woiking class and the peasantry
and other democratic forces will rise to the
occasion to meet this challeng

Mr. Deputy Chairman, I would like to
conclude by saying umless industrial poiicy
agranan policy and fiscal pol:ey, the sociai
range ol national policies are revised drasti-
cally in consonance with the proposalsmade
by the State Planning Board in Kerala Tast
year;  alternative policies made in the
Fourth Five Year Plan in which the whole
range of palicies hase been suggested, una
less the nation moulds these new policies,
the future of the nation will be dubious
and the democracy will be 1n danger.

SHRIDEV DUTT PURI : Mr. Deputy
Chairrman, Sir, I wish to make, first of atl
a hrief mention of some of the matters

that are agirating the munds of the people
of Haryana.

Sir, Haryana, came into existence on the
15t of Novernber, 1966 by means of the
Punjab Re-organsation Act, The pro-
visions of the Actattempt to make an equit-
able distribution of assets and liabilities of
the iwo states—Punjab and Haryana,
There is a provision—Section 9. sub-rec-
tton 1{c}—which provides that the Head



191 Appropriation (.\No- 2)

[Shri Dev Dutt Puri]

Works of Rupar, Ferozepur and Harike
were to pass on to Central Government
through the Bhakra Management Board so
as to make sure that no pariy gets advan-
tage of the other by mis-guaging the water.
Sir, I am deeply distressed to state that in
spite of the attempts made for nearly three
years, the Government of Punjab has re-
{used to hand over charge and control of the
three Head Works to the Central Govern-
ment. By this, Haryana is losing at the rate
of 1,000 Cusecs of waler—1.000 cubic meter
water per second—and that has gone cn for
nearly three years. The pont I am making
is that by the conduct of the Central Gov-
erument, doubts are cast in the minds of
the people about the capacity of the Govein-
ment to take correct decisions in il face
of pressure, and having taken decisions to
be able to implement them. That is when
the crisis ot contidence starts, This is the
first instance. What T have to point out is
that in spite of the provision of the Act,
that these three Head Works were to be
passed on to the Government of India, this
has not bren done and on other issues the
peopl~ of Haryana have been frustrated for
iwo years and mme.

Si1, another matee! which is again creat-
ing frustration m the minds of the peeple
of Haryana is that Bhakra complex agreed
to supply 80 m.g. of power to Declhi at a
time whep Delhr was in disiress. The agree-
ment was negotiated on an ¢4 Aac basis and
the puce was fized at that time. to be
revised later on wher certain calculations
conld be made. Goverrmert of India have
refused to revise the price and thix power
is bcihg cupplied to Delhi at a figure below
cost.

What is ageravating thesituation further,
is that a part of power thus made available
to the Delhi Administration is being re-sold
by Dehli ta UL P at a profit and cvery at-
tempt made by the Bhakra Nangal Ad-
minsstration or by the Government of Har-
vana and by the Government of Punjab
to have the rate of power revised has been
turned down by the Government of India.
I 1 may say o, Sir, what Government
in thic instance is deoing is hordering very
close on black marketing the power at the
cost of the people of Haryana and Punjab.

Another instance. which shakes the con-
fidenee of (e peaple, 18 that the Nangal
Tertilizer Plant recenes 170 mag. of power,
which is a sizeable chunk of power at veey
much below cost. 170. M W. 18 awizeable
chunk by any standards. The Administra.
gon of the Fertilizen  Corporation  has.
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despite attemp s over the last £o years, re-
fused to sign any eom'ract with 1he Bhakra

Administralicn at all. The Indian Eleciri-

city Act gives power to ihe suppliers to re-

vist Fates. The schedule has beenlaid down.

Every attempt made by the Bhakra Ad-

ministration to revise the rates under power

given by the Indian Electricity Act has

been turned down by the Governmerd of
India under pressure. Sir, I maintain that

the annual subsidy that the Nanggl Ferti-
lizer has recened from the Governments

ol Punjab and Haiyana by the exertion of
the pressure which is not in accordance
with the law is of the order of over 1 cr. T2

of rgpees This has gone on year afer

year for 15 vears., That is aserivus matier.

It is a very comméndable effort to manu-

facture fertilizer i the ceuntry but is it a

proper amd equitable way to get thissubsidy

of the Guvernments of Punjab and Haryana

to the extent of over one crore of rupees a
year? Punjab does get re-compensed. iras-

much as the Nangal Compley lies within it
territorial jurisdiction, and by the levv ot
electricity duty and other local levies, they
do compensate themselves to a certain ea-
tent for the loss of revenue which is caused.
But 1t is the uncnviable position of the

Government of Haryana that they are sub-

sidising the Nangzl factory and their share

of the subsidy will come {0 over 40 lakhs a
vear,

There is still another matter which i-
agitating the mind of the people in regard
to the Punjab Re-organisalion Act by
which the State was created. It lays down
a scheme and provisional allotment of wa-
ter and clectricity has deen made between
the Governments of Punjah and Haryana
with a provico thal if any one of the two'
Governments do not accept (they shall in
the first instance negotiate between them-
selves and shall by to work out a solutiom},
failing (Lis 1l y €an vefer (e matter 1o the
Government of India under provision of

ection 9871} of the Act and the Govein-
ment of India shall, when such a reference
1< made, appoint a body which will go ino
the entite matter and setile it in the meei
expeditious manner, Sir, in regaid to 1bhe
matter of water as well a< power. Harvara
made actemnpts togettle L1 mattor witd {le
Government of Punjab. Thev did net sue-
cecd  Instea d af 64 -0, they were uen
35 .49% share of (he poawes Harvana muode
repeated efforis ta regan st the Goverrane
of Tndia 1o set up macdinery for arlotiatin
but for the last seven or eight montl 1
those attempls have failed to move the
Government of India in this regard and
the ume lag belween the setting up of the
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machinery and adjudication is a problem
and in a problem of this nature, the redress
of grievances maj take quite a few years.

Sir, these are | iree or four instances I
have given whit I shake the confidence of
the people in i ;ceiving justice and it is when
the confiden e of the people is shaken that
agitational methods take root.

I would like to make a brief mention; that
in the coun i: of the current year, Ha yana
has ener< ised 23,300 tube wells. In the year
imn ediately preceding they energised over
17 000 tubewells. In these two years, they
nergised far more tubewells as were en -
rgised in the preceding nineteen years. H;
ryana, Sir, has a total of 6670 villages. Al
the time of bifurcation of Punjab, of thes-
6670 villages, 1251 had been electrified. B?
now, that is the beginning of the current
mandal year, this figure of 1251 had been 1
lised to 3367 and we are moving at a pace 0
that within the Fourth Plan period, givt 1 the
resources, every single village in th : State of
Haryana will have been electrifii 1.

Having said tha , Sir, the point is tha'
based on this excelent performance, Haryana
can claim tha 1 an atomic power plant be
established in The state. I maintain that like
God's fre' air, the supply of electric power
plentifu ly and at cheap rates is the bounden
respon ibilityof every civilised Government.
Th( manner and the pace at which we are
proceeding, I feel that nothing short of ai
atomic power plant in Haryana will be . ible
to meet our needs, not only meet the n eds of
Haryana, but also the needs of Pun tb.
Western U.P. and Rajasthan. So witl all the
emphasis at my command, I comn nd to the
Government to seriously conside the
establishment of an atomic power pla: I at
Haryana.

Having mention' d some of the difficulties
of Haryana, I 3 ow come to the picture of the
country as . whole. I believe, Sir, that the
shortage if iteel, as is existing, has cast a
very serio is gloo m over the prospects of
industrialisation of this country and we may
start fleling in a year or two that it might
even 'lamper the defence effort of this
countrj . Having maintained an excellent
progrc ,s in the matter of industrial
production during the first three Plan
periods. I fe- 1 in the last couple of years we
are read ng towards the point of stagnation
on he industrial front. Credit is, of course,
lue for all that the Government have do- e
and they are doing very commendable work.
They have revised the capacit ¢ of Bok?"-o
from 1.7 7—28 R.S./70

>
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to 4 million tonnes; alloy steel capacity is
being revised from ioo to 200,000 metric
tonnes per year. Three more plans are being
established in the South. With all these, I
maintain—and I will not go into the details
here—we will not be able to get over the
shortage of steel in this country. I maintain
that the shortage of steel will progressively go
on aggravating even after having taken the
credit for the increased capacity proposed.

I am reminded, some years ago, when we were
planning the three steel plants and when we were
investigating Bokaro, a lot of propaganda was
made by the Swatantra Party that why do you
import wheat, why do you not import steel ?
They were opposing the establishment of steel
plants in the country.  Sir, it was a very wise
decision at that time when very few understood
the importance of steel in the national economy.
We went ahead in spite of the opposition from
outside the Party and even from within the Party.
If we had paid the slightest attention to those
gimmicks of the Swatantra Party, where
would we have been today? Even having
established al! these plants in the country, still
there is very serious difficulty and I commend to
the Government to revise its targets once again.
After all. we have practically all the raw
materials.  Japan is one of the largest
producers of steel and yet they have not got
even an ounce of iron ore, an ounce of coal and
yet Japan is the most economic producer of steel
in the world. We here have all the raw
materials, that we want. We are exporting raw
materials. We have got coal of the requisite
quality, we have hydro electricity and after
gaining the experience over the last 10-15
years, I do maintain, we have all the know
how indigenously in this country. ~ We have
the  requisite  fabricating capacity in this
country; relatively, very little will be required
from abroad now when we establish the next
steel plant and we have demand of steel in the
country. Today, India is still in the fortunate
position of being able to produce steel at a low
price below world prices. Let us maintain this j
position by expanding production in a big way.
Japan is expanding very rapidly, even though
they do not have any raw materials at all. The
USSR is expanding very rapidly too and, Sir,
unless we are able to keep pace to meet the
internal demand of the country and thus keep
the cost of production down, it will not be very
long when other countries, who are not so well '
placed as we are in matters of raw materials,
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may overtake us. Therefore, with all the
emphasis at my command, I would re-
commend to the Government fo have a few
more steel plants, while I welcome all that
they have done.

Now, Sir, one matter to which my at-
tention”has been drawn only yesterday is that
of green revolution. One aspect of it causes
serious concern.

Our indigenous capacity for tractors is of the
order of 20,000 and the production is of
approximatelv 16000 or 17000 per year.
Government of India very wisely and with
considerable sacrifice of foreign exchange
have decided to import tractors in a very big
way. This was a timely decision. My attention
has been drawn to the quality of some tractors
imported and having been distributed in some
parts of the country. The tractors were
extremely defective both in the design and in
the workmanship and in the raw materials
used. Sir, having received lots of complaints
apparently, the Government of India set up a
committee consisting of the Director, Tractor
Training and Testing Station, Budni, Director,
Tractor Training Centre, Hissar and Director
/Agr. Implements) Ministry of Food and Agri
culture to go into the quality of these tractors
called 700 Rs. 09 of which 416 had been
received by the time the Committee started its
work and it was planned to import a total 3000
such tractors. The report of this Committee
states that the engine, tappet, the piston rings,
lubrication, the starting system—they are all
defective. All that I am Submitting, Sir, is that
it is better not to supply a tractor at all than to
supply a tractor which is not going to work
even for 24 hours. We are supposed to have
pre-dispatch inspection. I would draw the
attention of the Government to the
dissatisfaction that is being felt in all parts of
the country where these tractors have been
distributed. A great deal of damage has been
done to the cause of the farmers by this serious
mistake. Some of these mistakes must be
rectified etore long. Thank you Sir.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

SHRI BIPIN PAL DAS (Assam) : Mr. Vice-
Chairman, lam grateful to you and the House
for the opportunitv given to me and this is the
first time that I am taking the floor in this
House. At the very outset I would like to
submit a grievance of mine. I submitted my
name on the very first day, but I do not know
why I have been made to wait so long to have
my chance to speak.
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Sir, while considering the proposals Sub-
mitted by the Government, we have fo examine
the present situation, the socioeconomic
situation, in the country. And while examining
this situation we find that it is desperate and
very bad and for this desperate situation I hold
responsible not only the present Government,
but also the Government which was there last
year and even before. It is the culmination of all
the policies and decisions taken and actions and
inactions of the Government since India became
independent. Now this Government profresses
socialism. The Congress professed socialism as
far back as 1931. Even after coming into power,
the Congress Party has been professing
socialism since 1954. Let us now examine the
achievements of the Government from a
socialistic point of view. I do not like to refer to
matters which have been exhaustively dealt with
by other friends. Things like capital levy,
wealth-tax, curtailment or elimination of
monoply or elimination of the privileges of
Princes, etc. are no doubt very important matters
from a socialistic point of view. But I would like
to examine this question from the point of view
of the common people, of those things which af-
fect the common people in their daily life. In
any socialistic programme I think the first item
must be land reforms. I know that zamindari has
been abolished and some land reform measures
have been taken by some State Governments.
But still some of the things are yet to be done.
Measures like the abolition of the remaining
intermediaries, tenancy reforms, fixation of rent,
security of tenure, transfer of ownership rights
to tenants, ceilings on  landholdings,
consolidation of holdings and prevention of
fragmentation of holdings, are somf of the. very
important matters that have to be done if land
reforms are to be completed. I need not go into
details. Let me refer <o what the Planning
Commission  has said. The Planning
Commission says, that different States have
taken up different items and there is no uniform
legislation throughout the country on all these
matters. And what is important, the Planning
Commission has come to the conclusion that the
implementation of the legislation already made
by the States is extremely unsatisfactory.

Prime Minister Nehru said once long back,
"Socialism does not mean distribution of
poverty. Let us first produce. Let there be
production first and only then we can talk of
socialims." All right. We have seen three Plans
and the fourth is under operation now. What is
the achievement of this Government in this
field?
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Underproduction. Let us first look at
agriculture. Ii we take ioo as the index
number in 194.1i-50, in 1968-69 cereals have
gone up to 165 7; pulses 102.3; food grains,
all taken toget' er, 157 .5; oil-seeds 13 7.1.
And if we take all the commodities in the
agricultural sec or, it is only 158 .7. This is
the situation af er 21 years of our indepen-
dence, after mo e than fifteen years of plan-
ning. What al out our national income? If we
take 100 as the index number of 1960-61, the
nalional income has increased from 103 .gin
1361-62 to 128 .4 in 1968-69. In the agricul
ural sector the number is ioi .6 in 1961- 12
and it has gone up to only 112 .6 in 1 (68-69.
In major industries and mining it as gone up
from 109 .2 to 165.4. The ris in the small and
medium scale industrie.' is so negligible that
even figures are not - wth quoting. What
about our per capita income? If we take i0o
as the index nui iber in 1960-61, it has gone
up to only 104 ,1 in 1968-69. I need not
comment upor this situation.

Let us take t >.e question of prices. If we
take ioo as the idex number for the wholesale
prices in 961-62, in 1969 the food prices
have go ¢ up to 193.1, industrial raw
materials t> 178, chemicals to 187, and if we
take all 1 lese commodities together it is 168
7. Re Raiding consumer prices if we take
i00 as the index number in 1949, it has gone
up t > 213 by now. The working class cost of
liv ng has gone up to 191, the cost of living if
the agricultural labour 185, the cost ( f living
of the urban non-manual emplc/ees to 165,
and so on so forth. It has b en pleaded on
various occasions by the 1 Covernment that
in a developing econom prices are bound to
rise. Let me, there) >re, compare the price si-
tuation of othei developing countries in the
world. Let ust. ke 1963 as the base year and
let us take the adex number ioo. From 1965
to 196 : the rise in prices in Ghana is 4 .9, in
UAR 11 .6, in Ceylon 7.2, in Malaga 5.2, in
Pakistan  17.6, in  Philippines '4.7,
Czechoslovakia 1 .1, Poland 2 .8, Y igoslavia
6 .60, and India 35-5-

Now, Sir, so ialism is meaningless with out
any progre s being made towards bridging the
gap b( ween the rich and the poor, between
the to 1 and the low levels. This has been
repeat -diy stated even by the Planning
Commissi >n in all its reports. The Planning
Commission said this in the Second and Thir
1 Plans and again repeated and in the Foui th
Plan that one of the objectives of planning is
the achievement
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of equality, narrowing down the gap between
inequalities. But what is the situation today? If
we take the agricultural labour on the one hand
and the private enterprise on the other, the
situation is simply staggering, simply fantastic.
It is no use describing that situation. Let me
take an easier situation. Let me take the wage
of lowest daily paid unskilled worker as on 30-
9-1969; under the Central Government it is Rs.
2 .40; in Kerala 95 paise; Madhya Pradesh 90
paise; Maharshtra 62 paise ; Mysore 75 paise;
Orissa 75 paise; Tamil Nadu 62 paise; and in
other States it is between Re. 1 and Rs. 1 .50. In
the case of agricultural labour, they have given
some statistics which I have refused to believe;
while the daily earning of a workman in a steel
mill is Rs. 1 .43 for men and 95 paise for
women. As far as my information goes, the
daily earning of an agricultural labourer is
below 50 paise. What about the real earnings of
the workers ? If 1961 is taken as the base year,
the all-India consumer prices have gone up to
171 in 1968 and corresponding to that the real
earning of a factory worker has gone down to
95 and that of a mining worker up to only ill.

Let us now come to the Central Government.
They have asked for money to run the
administration. Let us see what the situation is
under the Central Government itself. There are
employees under the Cent'al Government who
take a monthly pay of less than Rs. 75/- and
there are people who get a monthly pay of more
than Rs. 3,000. The ratio can be easily worked
out. Those who receive below Rs. 200 under
the Central Government constitute about 88 per
cent of the total number of employees under the
same Government, and those who receive
below Rs. ioo are about 60% of the total
number employed under the Central
Government.

Let us consider the question of Employment.
We know that about 82% of our population live
in the rural sector. The Planning Commission
has computed the figure. The whole of the
working population is about 46% and of this,
those who are engaged in the agricultural
sector is 72.9% ¢ So 72.9% of the total working
population are still engaged in agriculture and
that clearly indicates how far we have
progressed industrially. I am tempted to
compare such figures in the other developing
countries. ihe
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working people engaged in agriculture as
compared to the total working population
is at follows

Ghana . . 589%,
UAR . . 56.6
Ceylon . 48.9
Indonesia. . 68.0
Malaysia . . 51.4

Pakistan , . 75.0 (higher

than India)

Phullipines . fo.5
Czechoslavakia 24.9 '
Poland . . 475
Yugoslavia . 56.9

Even compared to those countries we are
lagging behind in the matter of industrial
development. What about industrial
employment ? What is the figure from igbér to
ig68 ?

1961 . 12.09 millions

1966 - 16.19 »

1967 . 16.32 »

1968 . 16.33

These figures covei industry, plantation,

services, construction, trade, transport etc. |
have given a very rough idea about the
situation to-day.

So far as the number of unemployed people is
concerned, the Planning Commision has
expressed 1 egret that no accurate
estimate can be made. They have made a
rough estimate and that also belongs to
1960-61. In that year according to the
Planning Commission, the rural unemployment
was 5 8 million, urban unemployment o 7
million and the total was 6 5 millions. I have
gra\e doubt about this figure II we take into
consideration the growth of unemployment
over the years from 1961 to 1969 and also
those who are underemployed, I am sure
today the figure must have gone up to 15 to 20
millions. It is a fantastic figure no doubt but that
is the reality of the situation.

After having given this picture briefly about
the state of economy in this country, I say this.
We have talked a lot about
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Naxalism and Naxalites. If we creat® a
situation in this country, if we fgil to solve the
basic  problems of the people, if we talk of
socialism but do nothing to take the country
towards socialism, isit any wonder that the
Naxalites come up on the scene ? I do not
support the Naxalites. I do not support them
because they believe in violence which is the
antithesis of democracy. 1 do not support them
because they call Mao as their Chairman which
is insulting to my nationa-self-respect.  But
still they are there. I do not call them dacoits,
or criminalsl. They are the products of the
situation created by the wrong policies or policies
not executed in the S0Cio-economic
sphere about which I have already spoken. That
has created the Naxalites. You may arrest
them and put them in jail. You mav kill all the
Naxahties but Naxalism will continue to remain
in the country as long as you fail to solve the
problems of this country. I am not scared
of Naxalism. It is not going to succeed.
The methods of terrorism and adventurism cannot
lead to revolution. It is against the basic
tenets of all socialist theories. It is even
against the basic tenets of Marxism  No
wonder that the Naxalites call Mr. Bhupesh
Gupta a renegade and a revisionist and call even
Mr. Namboodin-pad a revisionist or neo-
ievisionist Naxalism will lead to no revolution
and it will not solve the problems, but the
Naxalites are capable of creating a situation
of chaos and disorder in this country. If such
situations are created, there is another danger.
There is another force which will take full
advantage of that situation. Unless the democrats
and the socialists can act at the right time, the
chaos created by the Naxalites will be taken
advantage of by the right reaction which has been
very well-organised and well-fortified and even

armed, and that is the real danger. Let ub
remember what happened in Germany in
1933. When the people there were

frustrated and discontented, when they suffered
from a sense of national humiliation and
when the communists and the socialist s failed
to act at the right moment it was then, through
a democratic process that a new force emerged
and we know about it.  That danger is looming
large and 1 warn the democrats and the
socialists of this country. The org 1 nise * right
reaction are standing in the wings and are
waiting for the opportune = moment. We
create a fertile g'ound for Naxalites by not
executing the correct policies, by not solving the
problems of the people. The Naxalites
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will create chao and disorder and then the
fascist forces will step in. That is the danger
to whic i I draw attention of this House.

In this House to-day I am sitting as an
independent member. But for the major part
of n y life I have worked in the socialist m'
vement of this country. My friends to-da ' in
this House are sitting on both sides ¢ ! the
House, right from Chandra Shekha to
Gurupadaswamy and from Goray to
tajnarain. I appeal to them, I appeal to Mr.
Bhupesh Gupta also, I appeal tc all
democrats and socialists in this coun< y to
look at the situation, to take into co
sideration the dangerous potentialities o the
situation and do something so th: t the social
and economic problems of the people can be
solved, so that Fascism < annot nourish, so
that Fascism cannot tep in to take over
power in this countr .

Sir, I come from an area which is
industrially ba' kward to-day. I refer to
Assam, Nag. land, Manipur and Tripura, i.e.
the c- itire area to ihe east of East Pakistan.
You go to Tripura and you will be sad /
disappointed. Where is Bombay, Calcut a or
Bangalore and where is Tripura ? It will be
very difficult 'to recognise th 'se areas as part
of India for the simple r ason that there is no
sign at all on the si -face of any development
worth the nanr that has taken place in that
part of th : country in the last 23 years of
mdepei dence. Go to Manipur ; the same situa
ion. Go to Nagaland, the same situat on.

5PM_

So far as As am is concerned, I will give
you two ¢ samples to illustrate my point. Now
tal e the question of a simple I bridge over the
river, Brahmaputra. You know Brahmaj utra in
size is bigger than Ganges. For a simple bridge
over the river Bral maputra, people had to
fight, face lathi , go to jails and only then they
could get bridge. Half the Brahmaputra valley
t iday has been found to be floating on oil but
to get a refinery thousands of people had to go
to jail through a saty igraha movement. Before
that no refmeiy was granted and what sort of
refmeiy b.ave you finally granted ? It is a toy
re .nery. Now for a second refinery and fo a
petro-chemical complex again thousanc 5 of
people have gone to jail. The pet o-chemical
complex has come but the sei ond refinery is
still hanging in the balance. I have given these
examples
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just to impress upon you the fact that the people
of these areas, being backward industrially
always, do not get what they deserve
unless they put up a struggle, go fo jail, face
lathis and so on. ~ What will be the reaction in
the minds of these people there ? Please tell
me, Sir.  What would the people in this area,
the rising generation, the young people
would feel ? What impression would they carry
? You might be knowing already what
kind of movement was there in Nagaland. You
are also aware what kind of disintegrating
forces are working in Mizo-land. IfTtell
you what kind of a force is raising its head in
the plain areas of Manipur and also in the
plains of the Brahmaputra valley you may
be  surprised. I tell you, Sir, I was the
Principal of a college and I was in touch with
the young boys for long years. I know what
they are thinking : I know what they are talking
about.  All the time they say, what is the
use of our being part of this great  Indian
nation if we do not get anything? They are
frustrated, completely disillusioned. W'e talk
of removing  the regional imbalances in
our economic development. The Planning
Commision has repeatedly said the same thing.
Buthere is an example. What have the
Government done to remove the  economic
backwardness of this entire area lying to
the east of East Pakistan ? And what is this
area ?

The whole area is surrounded by foreign
countries, three foreign countries* two of
whom are hostile to us. This area is connected
with the rest of the country by a very narrow
corridor which is only 40 miles in width. If the
corridor is snapped the whole area is gone. If in
this area such separatist tendencies grow is it
not a danger signal to our integrity, to our
sovereignty ? Why does it grow ? It grows
precisely because the people think that no
justice has been done to them, nothing has been
done for them. you might say, well, the State
Government should do that. For Manipur and
Tripura the State Governments can do nothing
the Centre must do that. In the cai>e of
Nagaland and Assam the area being poor, the
State Governments being poor, they do not
have the resources to develop the area
industrially. The private "ec.or will not go there
because there are transport difficulties. It is
therefore the Central responsibility to develop
that area industrially but they are not doing that.
As a result there is widespread
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frustration  today among the pople in the
whole area. Let us not forget what happened
in 1962 at the time of Chinese aggression. I
was in Tezpur at that time as the
Principal of a college. 1wa-, a first
hand witness of the whole situation in
1962. The Prime Ministei Jawaharlal Nehru
on 19th November 1962 at 11 O'clok at
night said good bye to Assam. And the
great General who has  written a book and
made good money by now, Mr. Kaul, fled
along with his forces. The entire army
fled. The General himself ran away on
the 20th November, /when the situation was
that the Chinese could reach Tezpur anv
moment.  When two of our State Ministers
went to the General and asked him, the
Chinese are advancing, what do you propose
to do ?  Why don't you organise some sort
of resistance in the plains ? In the hills
you have failed, but they are now coming
down in the plains—why don't you resist
the Chinese in the plains ? The General
quietly replied in a very nonchalant
manner, "Well, the military stiategy dictates
that we cannot resist the Chinese here we
have, to do it from Siliguri". This is what
General Kaul said to two of our Ministers and
one of those Ministers is today in the
Central \ Government and this can be
verified. This 15 what the General said and
everybody in Tezpur knows it. 1 know
it, my students know it, the people of Assam
know it.  The Prime Minister bade good bye
on the igth and the next day the General fled.
And what impression would the people there
have ? On the one hand they are
economically  backward  and they feel
frustrated, feel neglected and feel let down
; and on the other hand, being surrounded
by thiee countries of whom two are
hostile, being connected with the rest of the
countiy by a narrow corridoi of 40  miles
width, if they see the General and the army
running away, what will be the impact on their
mind ? It is in such a situation that
separatist tendencies grow and it is very
dangerous. Old people like us who fought
against the British, who sent to jail, now feel
that those days are gone. Today there are
people who have not seen Gandhiji,
who have not seen the struggle for freedom ;
whft about them ? {Time bt Unrigs). Sir, 1
conclude my speech bv saying that if you want
to defend this part of the country, the
army alone cannot do it. This is my firm
opinion after my experience of all these years.
The army is necessary and the army has been
strengthened 1
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,since, I  know. And I congratulate
1 General Chaudhuri and General
Maneck-

shaw for what they have done about

it. But the army alone cannot do anything
unless the people of the area are conented,
unless they are satisfied, unless the
people feel that they have some interest
to fight for and a cause to defend, that
is the integrity and sovereignty of this
country. Unless they have got that feeling
it will be very difficult to defend that part
of the country whose boiders are so wide
open.

So I would submit to the Government and
to the socialist forces in the country ; let them
see to this danger, the challenge which has
come to our democratic system, the challenge
that has come to the sovereignty of the
country, the challenge that has come from the
left and from the right alike. Don't talk of the
left alone. The challenge to democracy has
come from the right also and that is much
more serious. If we are to meet that challenge
the socialist and democratic forces in this
country must learn to act, and to act together,
positively and decisively for the amelioration
of the conditions of the millions of oppressed
and exploited people of this country.

SHRI K. S. MALLE GOWDA (Mysore) r'
Mr. Vice-Chairman, Sir, I deem ita
great opportunity of my life to speak on the
floor of this House. I come from a tiny
village of India, one of the 5J lakhs of villages
of This great country. Eighty per cent of the
people belong to rural India and, therefore,
it follows that 80 per cent of the legislators
of the State Assemblies and 80 per cent of
the MP Jhere are representatives of the
rural people and they are here to specifically
express their grievances and help them to
produce more and help them to raise
their economic level, but it is not so.
The village dweller is terribly discrimi-
nated against. During Gandhiji's lifetime, in
preindependence India, 80 per cent 3f the
people lived in villages. Today 23 years
after independence and in the nodern moon-
landing age the same 80 aer cent of the
Indian people are crammed n the land.  The
number of people living 3n land has gone up
from about 25 crores n 1947 to nearly 38
crores as India's aopulation is nearly 51
crores  today. 'n advanced countries like
America, the jopulation dependent on land
is only
2 per cent. The Government have
ttterly failed to give relief to the rural
eople during the Jast 23 years by relieving
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the pressure on land. What should he
the aim of 2 goo !, democrave Government
of ou dreamsin Vadra with »1s rich tradition
cultwe and her .age ? There should he
a healthy, chulby. growing middle-class
in both the vbhan and rural sectors
It is vital that he rural sector with its
massive woting potentiality should not
be discriminate  against

Sir. as T have ad earliev, T come from
a village I bdong to an agricultural
familv T have »rved in ths Government
of Myvsore in i qportant ass'gnments as
a Sub-divisional  Officer.  Deputv Com-
missioner,  Sp cial Deputy  Commi-
ssioner for the &holition of Tnams and T
know the villag r, his problems and his
mind, as I knov the palm of my hand,
Som~ politician , for therr own ends,
give tall talks & out the wilager and his
problems, but tl -y wounld be afraid and
would not hike ¢ hive even for a couple
of days 1n a villz 22, not to speak of hvine
amudst willagers o a Iifetime. Can they
tell that there 13 apitalism m the villages
after the 1mplc nentatton of the land
reforms during he last ten years ? I
can tell you tlat capitalism n rural
India 13 1cally al nost non-ex'stent  What
about the much desired mrddle class in
the villages ? Theve are no more than
thre= or four 1uddleclass families and
medum-sized . ms on an average 1n
our villages. Do you wan 10 wipe them
out ton in the ne t *en vear from the face
of wal Indza ®» If you wipe them qut
too, what dire consrquencs wall follow ?
To add nsult to pjury, to the rural sector
Mr Movarji De ar, the former Fiance
Mimsier of the (iovernmen , sent a nuw
ariow from his bw aumed at rural India
tn th~ shape of agricultural wealth-tax
That powsonous evy is not only unjust
but alse mmvolve extreme DIarassment to
the gemnne  af rrculturists When he
mtroduced the B 1 he proclaumed that it
would nrot affect 1 1e genmin+ agiculturists
Whom else wall  affece ? Does 1t affect
the hougus agricu turists, f he meant by
bogus agitculturt s the mdustrralists and
businessmen who have puw chased farms
here and there or their pleasute ? I
can wa-n the nat on today that if you let
the middle-class 11t m rwal India 11 s
a deathknell fo demociacy m India
India cannot be « tvided by discuipmnatory
economnlc policie to urban and rural
Ind:as like East Beihin and West Betlin,
or South and “.orth Koea ot South
Victnam and Nouh Vietmam  Let ws
examne whether there is justification for
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lvying wea'th-tax on agrica'tural prop=‘tv
when we are yet to becom= self-sufficient
i agriculture and when every centive
has to be provided to produce more to
feed the malnutrit.oned nation and also
uphft 1nal India econommcally The
nation and for that macter the world
is well aware of the vagzaries of nature
i India  The hav oc wiought almost
year after year by this devil of a flood
and that demon of a famume or necar-
famine 1w, this part or that pa't of rural
Indiz 15 proverbial. Is there an assurad
incorae from an acie »f jand to the farme P
If there ar= profits from a farm this year,
more often than not, nex  vear wiil bring
heavy debts to he farmer Do you want
h m to pay wealth-tax when hz has been
hit by a famune o~ nearfamun: o1 floeds
or extessive rains or there has heen a 'ean
crop and ioss ? Do you wani lum 1o be
a debto. always and come to you abegging
{o relies and concessions aill his lie ?
As agalnst thz income fiom a farm, take
the examp ¢ of a rented bu’ding  I7 the.e
15 ¢ renr d bulding m a town ot cliy,
you wil. be gating Rs 500 and you wiil
be wvaln 1z he bwlding ao Rs. 13 lakhs.
Next year a'so the same ren will be there,
but 1t 15 no. so i the case of agriculiure.
If you get a good crop in one year, ia
the nex. two years the crop may bs bad
Some Peop.c say that only a smal. number
ot abou two lakhs of agt.cultyrists have
to pay aZ rcahuna!l wealh-tax  Te them
I say that 1a our counuy there arc omiy
a small number ofindustiia, units  Showd
we destroy them, a. thetr number 1s smaw. ?
What 15 the pictwe of an Indan wiilage
today > Undse what handicap, ard

| stiesses and s.camns and tears has a man

to live 11 a v.l.age today P [neie are even

today vi.ages without dunking water
facupvies  In my own wvalaze i 15 so.
What 1 h* prowection we aava m ouws

viliages 2 Ta- police wi. come ony 72
hows ata tae willager 15 murdered.
with regand to telephouss [ can talk w
Deil hom Bangalore easny, oat to Caick-
magalore town, 150 mules away, I cannot
talk Mor. oiten than not the nz will
be ous v ouder.  VWhat aboat educa 1on P
To make hi» son a doctor 0! an eagineer
it will be a job ror tne vid age., buv m
cittes 1t 1S easy. Eeven a seivan  can
make his son a doctor o' an  enginser
m a city. With all thse nardships we live
1 the villages T appeal to Prem: Mimster

ndira Gandhi and her Govermment to

! strengthen ~ural Indwa cconomucally and

morally and not to weaken 1, if demo-
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cracy 15 to he saved m our country.
The welth-tax on agricultural property
should be postponed for at least five years

more until the farm base 1s firmly streng-
thened.

Regarding the aholition of privv purses
and privideges T only want to say that
India 1s a great nation It has a great
name It has a nch tradition, great
culture and h-ritage We must value
moral values We must honour agree-
ments  We must be laige-hearted  All
of us, tall-talkers or silent sufferers, die
today or tomorrow, but India lrves for

ever, The means adopted to acheve
a good end  must  also be
good, as  Mahatmaji sad Why

should we bieak the agreement with the
Princes made by the great leaders of owt

country headed by Prime Mimster Nehruji
and Vallabhbhar Patel with the assent
of Mahatmay, when the amount 1nvolved
1sapalty sum of Re 5 croies > Why
harass the Princes, when a good many of
them are really not rich ? Please : emenher
that theiz are nearly twenty Prmnces 1n
Parbament and more in the State Legisla-
latures elected by more than 25 mulhon
voters Do you trample upon even the
faith of these voters who are considerable
m numbe. ? If vou take an op n on poll

I say that no. v>n ten per cent of the
vote1s of Ind a will commend us for all
the ¢'y that has been rais~d for ¢1c aho'i-
bon of p1vy putses and priv leges  Talking
of privileges, aie not Parliam~nt Members
enjoymg certain privileges * As between
the same Parliament Members arc not
the Piim> Minmster and the M= mbets of
the Governm~n. enjoymg certain privileges
and benefis ® I[ we check the Joopholes
in ow public sector unde tatungs we
will 02 ab ¢ w save many t m* fiv= cvo es
and we can get a good pa'r of the
money requuiad to help the poo and usher
In a prospaiows India  For 2xampe,
1t my uwn State I can give examales of a
few public secro: proy cts T 1= Bhadravaa
Lon and BSicel Works has incuired a
huge loss of Rs 5 ¢ oues The famous
Koiar Gold Fields, according to recent
reports, eveiy year, fas mcurted a loss
of Rs 3 ¢ ores during the last th  + yearn

When I was th Directo of the Banga'ore
Dany, I had occasion to *ake the UNICEF
engineers o KGL 1o see the mne  Toey
pw searching guestions to the offics and
th=y elicited the information tha 1t wa,
workmg at 3 loos Taey told me  Het-
15 a gold mne, a gold mrne wh oh must
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be gving rich devidends The p overb
1s like that, but here 1s a gold mume that
18 incurring a heavy loss I was the Drrec-
tor of the Bangalore Dairy and [ was
there for six years It was maugurated
by the late Prim: Mmister Lal Bahadur
Shastr1  The UNICEF gave us equip-
ment worth R» 35 lakhs as a gt The
Dairy suffered a loss of Rs 7o lakhs
in one and a hall years after I left the
Dairy

AN HON MEMBER : What was the
reason °

SHRI K S MALLE GOWDMN ¢
You must ask the State Government
I think 1t 15 due to mismanagement Me
Mirdha the day hefore yesterday spoke
agamst the import of mlk powder The
majot dairy p ogects of our countiy such
as the Bangaloie dairy, Delly darwy,
Hyderabad dary will have to depend
upon mulk powder As in the cas* of
the Amul dairy 1 Khaua, milk production
s not more 1n the South, Thuig 15 an
agreement with the UNICEF to supply
mulk at subsidwed cates 1o worke's, pre-
gnant women and children  The clore,
we will have to continue to impori mlk

owder for som~ time more In fact,
UNIGEF a - giving w gifis o nulk
powd-r Larly onr wnl T 1

the most urgen nced to check th: popula-
tton growth 1n our country I must
give great c.d ¢ o he Governmnt of
India for wha* they have done so far 1n
this duectton I ony wish thae Dr
Chandrasehha  who 13 domg excellently
as Famuly Planmng M tst* o™ 125 1
the Governmen

Lastly, I would say that there s greawer
awareness among the Indian  peopls m
grneral espec aliv  after the last genera
elections of Wi n~d for siiong and sound
Governments at the Cenfre and n the
Srates for then mental piace. Cong es
has rightly taksn cred (1o the emancipa-
t.on ot gur country Way do Congressm~n
want to se. Ind 2 disintegiate and explod
beg nmung tron cthe Gandhe G- enary
yea ? L o1 nore appzal to the iwo
opposng Coag s factions to umee  In
th. Imterests of our coaniry and in the
interests of sound and strong Cential
and State Governments I wou'd appeal
to the ‘wo Congress factrons to unite,
and m tha. cas: [ would even joum thag
Cong ess Paity 1 appeal to <he tw
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Congress factior . 10 unite to give good
Governments at the Centre and also n |
the States. Th: nk you

THE MINIS 'ER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY O FINANCE (SHRI R. K.
KHADILKAR} : Me Vice-Chairman,
I listened with great attention and care
to the speeche made by several hon.
Members on th > app-opration Bill for
1970-71. It wcald b difficult for me=
m the short tir = at my disposal to deal
with all the pc nts raised, bat certainly
I will make an atcempi to reply to some
of the questions » matters brought before
the House and s)m= 1ssues that weae
raised not direc ly concerning the Appro-
priation Bull bu whica are agitating the
mund of hon, Members, For mstance,
som= 15sues wei taised by my hon. friend,
Shr1 Chandra S ekha:, and several othe s.
They ae of a p htical nature, So I want

[6 MAY 1970 ]

to deal with th m laiter on, bat iet me
fimsh with om of the other pomnts pei-
taining to the Bibh under debate

For nstance, the qusstion was ratsed |
regarding the 1miv on borrowings of
the Cennal G weramam. This s a
comuroversial 13s € and I remzmber whiie
I wa> a memb¢ of the Public Accounts
Conunutiee certun iccommendaiion was
ajso proposed n ou eport then. On
this occasion Sh 1 S D. Misra suggested
thav the bouoy iz o the Government
should bz restrr ted and a law should b:
enacted by ths a . ament setting a luanit
to Governmenl s powar  of borrowing
This was aiso »uppoied by Shii Ram
Niwas Mirdha, wnd a. the same ume my
friend, St M hava Tyagr, who 1v a
foomx  Chaitmn of thz Public Accounts
Cummuittee, lem aga o his suppott to the
sam:z p oposal. I would hik: to claniy
the position as 1t 1». Since the iccom-
meandation came fiom ih: Public Accoumnts
Compmttee of th* Pariiament, the Govein-
men. had cons dered the possib bty of
working wnhim ths lzgislative caling of
borrowings very caraally, at the hignest
level, on more thian on2 occaslon Since
1962 but had come across a numba of
prac wcal difficu nes

However, I vould 2quest the hon
Membais to exa nine the nead for any such
statutory hmit 1 omn a wader paspoctive
As the hon M:znbe » a & aware, thz F.ve
Year P.ans indicate the broad bm s
of the new borrowings envisagzd for flnancing |
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the Plans. The borrowings are shown
in greater detaill m the annual budget
documents. These show the horiowings
proposed during the ensuing year by
various categorres distinctly. In parte-
cular, I would [1ke to mmvite the attention
of hon. Members to Statement VI in
Section II of Part IT of the Explanatory
Memorandum on the Budget which gives
an 1dea of the growth of Public Debt of
the Central Government ever since 1950-51.
I wanted to give details, but it will take
a long time. The detals of guarantees
given by the Central Government are
shown 1m  Annexure VII of the same
document. It will thus be seen that the
Parliament 15 kept fully apprised of the
borrowings of Government, and Parbat
ment has ample opportunity to consider
these during the discussions on the Plant
and the Annual Budgets. Moizover
i the ulumate analysis, Governments
boirowsngs are lmuted by the Parliaments
from year to yzai, ninzctly, by setting
Limts to the total expenditure to be
imcmired by the Gove'nm-nt

I would alse Like to pomt out in thus
connection that the borrowings of C-nual
Government are inteadsd to mee not
only 1ts own requircments but also the
requirements of State Governments, Gover-
nment companies, Corpsiations, etc. and
are mestly rfor devaopmental purposes.
While the mcrease n Public Deb. of
the Central Governmsznt from r1930-31
to the end of 1970-71 wiil be of the o der
of Rs. 12,368 cro:es, the morease 11 h2
loans given to State Goveraments— lus
will explain that all the borrowing. aré
tor producuve parprss or  development
pueposes-aad othar pa ues tncludig Gov-
ernment  Companmss during the same
period will be of the order of Rs. 9,106
crotes, Taus, an amoant equal io n:a ly
74 per ceme of thz Coental Govermurzn ’s
horrowings well have bsen utilised to
provide loans to otheis, During this period
the Governmant wal also have made
additional 1avestments in departmsn.al
and non-departmental commercial under-
takings of Rs. 6,158 crores,  Thw, fre
boirowings during this pariod are ar aally
less than the loans and tnvestments made
by the Government.  Tius should be bmne
in mund whue pioposing a limt on the
hotrowings of vhe Governmeny rel ' ing
wo the constituironal provisions.

Stomlmly, the mieiest pad by Govein-
ment on loans 1s moi¢ tham cove Jd Dy
the inteiest and div.dend recewved by
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Government. For instance, as against|
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relating to Treasury Bills which have a
currency of gr days, and, unless dischar-

the interest liability of Rs.sg7 crores | ged after that period, are not'Ona:l]y shown
in 1970-71, interest and dividend receipts | 10 the accounts as repaid and simultane-

of Government will amount to Rs. 638 | ously reinvested.

T
crores. So actually hecause of these
investments we have carned much more
by way of interest.

In conclusion, I would only say that
the provisien in article 292 of the Con-
stitution is permissive and not mandatory.
Even if a statutory limit were to be fixed
and is related to the gross horrowings
of the Central Government {including
tpe‘ Treasury Bills) at any time, such a
limit would be unreal, as it is really the
net borrowing that is relevant,

One more point that was again made
here, the proportion of voled and charged
expenditure, which needs a little expla-
naliopn, because under the provisions of
the Constitution certain expenditure is
charged and certain expenditure is voted,
and I would like to place before the hon.
House all the relevant figures. The
pomr was made by Shri 8. D. Misra and
Shrt Nand Kishore that out of Rs. 16,000
crores Parliament is being asked to vote
only Rs, 4,000 crores and Rs, 12,000
crores are bemg provided without approval.
The House might recollect that i my
opening remarks | have explained this
at some length, but even at the risk of
being 2 little repetitive I would like to
repeat what I said then in a more ex-
Planalory way. It is true that the Biil
provides  f{or the withdrawal of Rs.
11,957 crores charged on the Consclidated
Fund of India apnd Rs. 4,369 crores to be
voted Dy Parliament. 1he House is,
however, discussing the entire expenditure
and not only the voted portion of the ex-
penditure.  The details of both charged
and voled expepditure are shown separately
as prescn:bed under article 113 of the
Constitution. The expenditure shown
as charged is as provided (or in the rele-
vent articles ol the Constitution. On
the Revenue side, it includes grants-in-
amd to State Government under article
275 ol the Constitation, payment of States
share of Union exise duties and interest
charges.  On the capital side, the charged
expenditure includes loans and advances
to the State Governments and repayment
of debt by the Central Government.
The latter includes an amount of Rs, g,500
crores, as 1 had explained while moving

the Bill, to cover the entries in the accounts | consumer prices,

This figure represents
estimated gross figure and not the net
figure, which will take into account the
discharges of the Bills in the course ofthe
year.

I therefore submit that there is no
validity in the criticism that Parliament’s
approval is being obtained only {or a
small porticn of the expenditure. I have
already given the figures. I do not
want to repeat them because it is a long
statement regarding the figures. While
moving the Bill, I have indicated some of
the major figures involved in this. So,
I do not want lo repeat them.

Then. one or two other points were
made. Shri T. N. Singh and Shri Jagdish,
Prasad Mathur, if I remember ¢orrectly,
referred to the problem of rising prices
and they used terms likes piralling prices
and all that. I would like to state what
is the sposition since the introduction of
the Budgetwprior to it and at the present
Jjuncture. ith respect to the reality
of price increases since the Budget, if
I am not mistaken, it was Shri Jagdish
Prasad Mathur who suggested that the
prices have risen by about 1o per cent
since the end of the Budget. Nothing
could be farther [rom facts. A look at
the Index of Wholesale Prices would show
that while on February 28, the general
price index was 173.8. in the week ended
on April 18—the latest for whieh data
are available—the index was 155.8.
That is 10 say, the rise in prices has been
only of the order of 1.1 per cent., not

10 per cent. Thiz is absolutely an
exaggerated figure, ,
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN : I think they were
referring 1o the retail prices.

SHRT R. K. KHADILKAR : I am
coming 1o that also. That also I am
explaining. There is a  certain scasonal
rise in prices every year. That must
be taken into account. One cannot say
that the shght rise in prices is at all con-
sequential to the Budge:. While preparing
the Budget, the maximum care was taken
to see that excises levied on articles con-
sumed by the common people are raised
minimally.  He said  about the
that they were
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affected by the iew excises. But it is not so
because ol various other measures that have
been -aken and as recently proposed by the
lion. Prime Minister in the other House Hon.
Members are aware that the P ime Minister
has announced certain a Ijustments which
would favour loose tea s well as those
cheaper varieties which ire consumed by the
common people. In the case of sugar, current
market pi ces are not only lower than what
they w "re about this time last year, but also
lov ;r, almost everywhere, than what they
'ere before the Budget proposals were i
troduced on February 28.

So, as some sai 1, there is no evidence to
show that b( lause of the Budget the prices of
ar icles of common consumption have go e
up. There was some slight rise in e> -ise duty
very slight. But it has not in any manner
affected the current prices The ruling prices
of sugar are much ower than they were
prevailing when he Budget was placed
before the House.

Then, Sir, Mr. E ahyabha’ Patel and Shri T.
N. Singh, an ongst others, have referred
to the po ible impact of deficit financing
on the level of prices. Anditwa'a very
releva nt point. They repeated i* once again
bee: isc* on the general dis-cu’sion on the
B idget, tbe same point was made by th'
same hon. Members. I can assure them iat
the Government are fully aware of thf
implications of deficit financings; this
seal device is going to be u'ed with ji
lgment and ciicums-peciion. It is oni ' if
the rate of growth in the economy—and the
general availability of goods ind services,
including foodgrains—is su<h as would
comfortably absorb the ei ects of deficit
financing that resort will be aken to credit
creation. If the revenue ace uing from the
normal tax sources 1is siliciently buoyant,
to that extent, there voild be an abatement for
the need for Leficit financing.  The latest
estimates suggest that, for 1969-70 the actual
Budget deficit has been  considerably less
thar the figure of Rs. 29 croies estimated
ea -Her, since the revenue collections have
bei*n higher than anticipated. It could v ell
be that a  similar development will iccur
with respect tothe current fiscal year as
well.  So let us suspend our judgement and
not jump to any conclusion immediately
that the Budgei has an in' lationary impact
everywhere. That is n >t warranted by facts.
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SHRI M. S. GURUPADASWAMY
(Mysore'! How much less ?

SHRI R. K. KHADILKAR : I cannot say
just now offhand. I will give you the figiiies if
you want.

I can assure hon Members that no
Government can afford to be supercilious
about price movements. In a free and
democratic country it is the interests of the
peasantry, the working class and the lower
middle class, who constitute the overwhelming
majority of the population, which will be the
prime determinant of the Government's policy.
If prices start spiralling, it would affect these
classes more than any others and therefore
adversely affect the position of the Govern-
ment itself. Price stability commensurate with
growth is thus the prime goal of the
Government's policy, I can assure lion.
Members.

Then, Shri S. D. Mishra was parti-
cularly severe on the country's foreign
trade policy and has even argued that it
is fallacious to suggest that our exports
have gone up. And he has given one
or two figures. Our merchandise, exports
were only of the order of Rs. 1,160 crores
in 1966-67. These went up to Rs. 1,200
crores in  1967-68 to Rs. 1,260
crores in 1968-69, and are now estimated to
have reached Rs. 1,400 crores in 1969-70. A
20 per cent increase in exports in three years is
not a mean achievement given the difficult
domestic sitjation d'aring this period.

One small point, and then I will come
to the main question I would alro be
willing to admit that in 'ome of our tradi
tional export commodities, such as jute
Shri Mirdha raised this point—we are
experiencing difficulties. It is being
recognised. We are awaie of the problems here,
which embrace 'uch tasks as raising the
productivity of the raw fibre, modernising
equipment and countering com- * petition from
synthetics and paper. Shri Mirdha has suggested
that a Committee should go into the problem of
the jute industry in its different facets. I might
mention that a Committee under the
chairmanship of Shri Bibhuti Mishra is already
at work and is looking into the entire range of
this problem.

Shri Mirdha was of the view that oui import
policies in regard to agricultural raw materials
such as cotton have not
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[Shri R. K. Khadilkar] been conducive to
domestic productionT would say that the
problem is of a different genre The
Government have been trying to raise the
productivity of cotton, jute, oil-seeds and
other commercial crops It io only because we
have not yet been able to achieve a break-
through in the way of developing high-
yieldmg varieties of seeds for these com-
modities that we have to continue to

epend on import*

Several hon Members including Shri
Mishra, Shri Thengari and Shri Mallikar-
junudu have expressed concern about the
problems posed by unemployment and
under-employment  This  concern  will
be shared by all No Government can
afford to brush aside the wide social
implications of persistent unemployment
in the economy This is why in this year's
Budget—I would like to emphasise this
as | did on former occasions—a deter
mined attempt has been made to expand
significantly the volume of investment
in the economy, particularly in the
public sector, and o introduce a number
of special measure:, intended to expand
employment Employment, after all,
is a function ol economic growth

I do not think m \iew of the time at my
disposal being hoi.., that I should deal with
several o her points But I would just make a
mention that there can be no social ju™t ce
without creation of opportunities of
employment. The entire fiscal exercise which
the Budget represents is for rek ndling the
spark of acceleiated growth in tne economy It
is this accelerated growth which, we all hape,
will open up new and extensive avenues of
employment

The hon Shri Kulkarni alleged about a f-
aud of Rs 16 lakhs in the Dena Bank at
Aurangabad. 1 shall assure hirn that we shall
mqu le into that

The suggestion made bv the Member in
regard to the working of nationalised Banks
will certainly receive very careful attention ol
the Government and I would like to assure the
Hon'ble House that we are m a period after
the banks were nationalised, the period of
consolidation It will take a little t me ond
people should not get impatient about it to see

the results while all the people have
welcomed it
THE VICE-CHAIRMAN (SHRI AK-

BAR ALI RHAN" Please expedite
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SHRI R K KHADILKAR : It is being
expedited The measure has been welcomed by
the vast majority of the people but at the same
time it takes a little time and patience is
requned and let us hope that once the
machinery js in proper order, people will .

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) You have lost all ciedulitv by now
and none is going to take the lesson from you
'You' does not mean the Government

{Interruptions)

SHRI R K KHADILKAR . Before I
conclude, I would like to refer to -ome
problems

SHRI A G KULKARNI . You are
not referring to to-day's speeches. These are
yesterday's speeches

THE VICE CHAIRMAN rSHRI AKBAR
ALI KHAN) . He has referred to you, Mr
Kulkarni

SHRIR K KHADILKAR Some
issues vhich are exercising the minds of the
peopk on the floor of the House, in particular
my friend Shri Chandra Shekhai who spoke
with emotion earnestness and sincerity raised
some points. No doubt, these points need to be
very carefuily considered I am not sure
whether this was the forum to take all these
'o"ues in the way they were posed But one or
two issues that he has been brought to .the
notice of the House and other Members have
also dweL upon it I would 1 ke to touch on
them

One 1 the menace of Naxalite ac 1VI-ties

SHRI ARJUN ARORA (Uttar-Piadesh)
What about the menace of Shiv Sena ?

SHRI R K KHADILKAR : So, here I think
most of the Members will aaree that the socio-
political analysis given by Mr Chander
Shekhar, because -ome Hon'b'e Members, par
Icularly the lady Member from Bengal, made
out a ca'e that they should be treated amos' like
criminals and it is a law and order problem
Some other Members

{Intapiptivri)
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SHRI ARJUN ARORA : Shiv Sena and
Naxalites si ould be treated at par One is disti
rbmg the peace at Calcutta and the .ther is
disturbing the peace at Bombay We talk too
much of Naxalites and Inle about Shiv
Sena

THE VICE-C IAIRMAN (SHRI
AKBAR ALIKHAN) : Order please.

SHRIR K CHADILKAR  Here
the problem is pi m proper perspective b>
some of the mei ib< rs when they observed
including Ch. ndra Shekhar, that it is a
challenge o the Parliamentary Institutions
itself jecause they are quite intelligent people
ready to sacrifice and somehow or othei they
have lost faith in Pa hamentary n”titutions
They are intensively frust ittd and are ready
to Challenge the ins itution though from my
little acqma tance of the literature they are
not clea*- 'hat tvpe of institutions they would
replac with when they destroy Parhamei That
is not clear. But letus . . .

SHRI A G OXLKARNI They wanted
guidance fr m Mao, not from you. You are
not compe ent to advise them

{Intei uptwns)

SHRI ANANT >RASAD SHARMA
(Bihar): They sa) it is not clear. I think it is as
clear as the b oad day light

SHRIR.K TH\DILKAR  From
where they are g 'mg inspiration tbat is one
aspect But f we examine our past, m;uiy of us
had ou inspiration from the Emopean struggh
>, let us be little self-mtrospective incl iding
Mazmd leaving aside Marxist an I Marxist
leaders Today, if somebody Iraws inspiration
from the outside agei y because of that I am
not prepared 1 > condemn anyone, but if he is
actively ass .ciated or getting some help to
carry on the activity, that is a different matter
Tliat should be dealt with as a law ant o”dei
problem and I am sure there the law and order
problem will

(Interr iptiori)

SHRI ANANT I RASAD SHARMA : If
anybody draws ispiration from any foreign
country, ] think that should be condemned.
Whal the Hon'ble Minister says I am not
prepared to accept.

SHRI R. K KHADILKAR In the
course of the Liberation struggle ...
(Interruption) >
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SHRI A G KULKARNI . On a point of order
Is the Mnnister giving his personal views oi his
Government's view? Is Government drawing
inspiration from tbe Chinese' If he is giving

Govern ment's views, then we shall see what to
do

SHRI R K KHADILKAR . Let me finish I
will reply to all questions

(Interrupt on)

SHRI A G KULKARNI :1I
legs I am
direct the
own view.

am on my
raising a point of order Please
Minister to say whether jt is his

(Interruption™)

THE VICE CHAIRMAN
AKBAR ALI KHAN) Please
Arora, please sit down

(SHRI
sit down Mi

SHRI R. K KHADILKAR: I will reply to all
the points.

SHRI CHANDRE SHEKHAR What Hon'ble
Khadilkar has said is not objectionable, to get
inspiration from any great man from outside the
country. Suppose Martin Luther King was
taking inspiration from Mahatma Gandhi,
should he be condemned for that? Khadilkar is
quite all right

HON MEMBERS No, no.

SHRI R K KHADILKAR Mr.
Vice Chairman, I ~ will  reply to all the
points Let me continue

THE VICE CH\IRMAN (SHRI AKB*R ALI
KHAN) Please sit down. I am standing Please
sit down You may differ or you may have
objection but half a dozen people are standing,
that is not in keeping with digmt\ Mr Sharma,
ihat should be done with decorum. What I was
aymg is after heaiing him, after Mr Khadilkar
answers, if anybody wants any clarification I
will allow Please let him finish

(Interruption)

SHRI R K. KHADILKAR Mr
Vice Chairman as I was saying, some
body put a question I have drawn the

disitinction between drawing inspiration
from person or thought which is not
entirely Indian I donot consider

thought or a person if he has given a certain
new idea or a certain new thought of social
change (Interruption) Pam coming to that
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SHRI MANUBHAI SHAH (Gujarat) :
That Mao is the enemy of the country. No
thought can be drawn from him.

{Interruption)
You must clarify your issue.

SHRI R. K. KHADILKAR : So far as
inspiration part is concerned . ..

(Interruption )

SHRI ARJUN ARORA : You were a
Member of the Government when our
Government's conflict with Chinese took
place. Government did not declare war. How
is China our enemy ?

(Interruptions)

SHRI MANUBHAI SHAH : Mao-to-day
has been accepted the enemy of India and so
you cannot draw inspiration from an enemy.
How is it in this you draw inspiration from
our enemy?

(Interruption)

SHRI R. K. KHADILKAR : In this free
country like ours, with a democratic
institution, I will say ten times, I am free to
draw and take inspiration from any thought,
any person . . .

(Interruption)

THE VICE-CHAIRMAN(SHRI
AKBAR ALI KHAN) : Now we are dealing
with specific problems and matters; we are not
dealing with academic matters. What I was
saying is, he has given his views about
drawing inspiration, which 1 consider for the
present discussion not necessary and relevant.

(Interruption )

SHRI A. G. KULKARNI: My ponit of
order is that if anybody is going to draw
inspiration from Mao, I will call him a traitor

(Interruption)

SHRI ANANT PRASAD SHARMA : I
want to know from the hon. Minister whether
these are his personal views.

SHRI R. K. KHADILKAR : Mr.
Vice-Chairman, let us come to the issue. As I
have already said, if somebody gets active
help or assistance, then certainly that should
be dealt with properly and ruthelessly. So it is
a law and order problem. When he gets active
help. ..

(Interruption )
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SHRI LAL K. ADVANI (Delh; My point of
order is simple. The hom. Minister is replying
to a debate on the Appropiration Bill. That is
not an academic discussion.

SHRI ARJUN ARORA : Mr. A. P.
Sharma and Mr. Kulkarni are speaking on
your behalf.

SHRI LAL K. ADVANI : My point of order is,
while replying on the Appropriation Bill, he is
leplying on behalf of the Government. That is
not an academic discussion wherein he can
bring in his own personal views in respect of
certain matters. i

SHRI B. T. KEMPARAJ : No, no it is the
view of the Government, it cannot be trurst
upon . . .

(Interruption)

SHRI LAL K. ADVANI : My simple point is
that India today has specific relations with
China and that relation is a sort of relation with
an enemy country. It is not a simple relation.
The mere fact that China has not been declared
as enemy, does not make that relation different.
The other day in the other House, there was a
point raised that we should congratulate China
on its space satellite. Even the Defence Minister
felt that it is highly improper for anybody even
to suggest that we should congratulate China.
He rightly deplored the suggestion. The
Government of India, therefore, feels China as
an enemy country. If we justify drawing
inspiration from the leaders of that country, it
would obviously be very wrong.

(Interruption?)

1 would like to seek a clarification

from the hon. Minister whether these
are his personal views or the views of the
Government.

SHRI B. T. KEMPARAI: The

Minister being one of the member of the
Cabinet, it is the joint responsibility of the
Minister, who makes this sort of statement that
inspiration can be drawn from any outside
country even a country which is inimical to our
country—this is a very important issue. If he
makes a statement by his own person, ho cannot
do so on the floor of this House. Therefore, Sir,
he has to think twice when he has made such a
statement. Further, Sir, when he has
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made such a sta' ement, it should not find a
place in the i>roceedings; it should be
expunged.

SHRI MANU BHAI SHAH : I am not
normally givei to shouting or these protests, as
you have seen. Sir, it was an outrageous statf
ment by a very senior colleague of our' on
behalf of the Government, whose n ind also
we know. It is one thing to phil jsophise that
we can draw inspiration fron all over the
word— Garibaldi, Mazzini—not only me, but
the Minister al o. Therefore, may I humbly
suggest to him that it is highly improper for a
Hinister to say that we can draw inspiration
from Mao ?

SHRI R. K. KHADILKAR : I have not said
so.

(Interruptions)

SHRI MANI BHAI SHAH : You have
named that; > ou are withdrawing your words.
You lave to condemn Mao. The point at i sue
is that the whole issue was being discif >ed
with respect to China and Mao , an< I would
appeal to him that it should - ot go on record
that in spite of our pre est, the hon. Mr.
Khadil-kar refused to w thdraw that no
inspiration of any nature ¢ >uld be drawn or
ereetines could be exchar jed as long as the
situation persists as toda) with China or her
leaders including Mao.

( ‘nterrvptions)

SHRI CHAT DRA SHEKHAR : Mr-
Vice-Chairman

THE VICECHAIRMAN
AKBAR ALITHAN) :1 will
chance.

(SHRI
give you a

SHRI BAH vRUL ISLAM (Assam) : My
point was this. Although I am a Congressman,
1 am not going to associate myself with tl s
sentiments expressed by Mr. Khadilk ir. I also
went to know whether the P ime Minister will
also associate hersel ' with the sentiments of
Mr. Khadilka , because this is very important.
This particular speech will be printed and te
ken by the Naxalities that we draw inspir. tion
from Mao. This is very objectionable .

(In erruption)

SHRI CHANDRA SHEKHAR : Mr. Vice-
Chairmar I am sorry to say that Mr. Khadilk
ir has been misunderstood by many  hon.
friends. .. (Interruption)
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I am not Khadilkar, so you canot shou / me
down. Please let me say my point of view. |
want to submit that life lotus has many layers
and every petal is precious. Any individual
human being who is great i, his own right—
and Khadilkar has never said Mao but I say
Mao in many respects is much superior ....

(Interruption) *

SHRI A. G. KULKARNI : No, no. I do
not accept it.

(Interruptions)

SHRI CHANDRA SHEKHAR : You may
not accept it, [ accept it.

(Interruption)

SHRI MANUBHAI SHAH : No, no.

SHRI CHANDRA SHEKHAR: I have no
quarrel, Mr. Manubhai Shah can never get
any inspiration from Mao, he can get
inspiration from Rockfeller and Ford. My
contention is that his devotion to his people,
his tenacity, his devotion to the cause of the
poor section of his own country. . .

(Interruption)

SHRI MANUBHAI SHAH: Not at all, Mao
cannot be applauded in this House . . .

(Interruption)

SHRI CHANDRA SHEKHAR : Please sit
down. I admire these qualities of Mao, while
condemning his attitude towards our nation,
while condemning Chinese aggression.
People. are tratitors who condemn everything
good in the world. They are destroying all
human values of devotion to the humanity;
they are responsible for bifurcating and slitting
the humanity in many things. We may not
agree on many points. We do not sec eye to
eye, but in this House, Mr. Vice-Chairman,
and throughout the whole country, I have been
saying that he is the enemy of the country, but
we see Mao has done many things for the
people of China.

(Interruptions)

6 P.M.

SHRI MANUBHAI SHAH : 1 object
to it.
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SHRI CHANDRA SHEKHAR : Mr.
Khadilkar said nothing about Mao Tse-
tung. He has not said anything about China.
He has said that in a free society, in a
free country, in a democracy, you cannot
shut people from taking inspiration from

anywhere they get becausespiration

is something subjective and inspiration is
something which man can imbibe in his spirit
by law, by shouting slogans; there are people
who take inspiration from the Birlas and the
Tatas and they are continuing here in this
House. We cannot do anything. . .

SHRI MANUBHAI SHAH : I object.

SHRI CHANDRA SHEKHAR : So, Mr.
Vice-Chairman, Mr. Khadilkar has never said
that this Government or this nation can take
inspiration from Mao or China. We condemn
China. We condemn the ruling' clique in
China ... (Intenuptions) We cannot say that we
do not get any inspi ation from Confucius who
was a great Chinese. Canyou say that
everything in China is wrong? These peoj le
do not understand hisotry, they do not
understand politics.

SHRI MANUBHAI SHAH: " Mao" shall
be removed from the records. No, it should not
be there on our records. It is beneath  the
dignity ofthe House...

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) ! Order, order please. Mr. Anant
Prasad Sharma, you wanted to say something.
Please be breif.

SHRI ANANT PRASAD SHARMA : Sir, I
want to remind this Houe the context in which
Mi. Khadilkar was speaking. We were talking
bout Naxalite activities and in that context Mr.
Khadilkar said that in a free country, in a
democracy, like ours, we are free to take
inspiration from anybody, from any country.
To that extent I object to it because when we
say "any country" it includes China. We were
discussing Naxalite activities and there , I am
very sorry, Mr. Khadilkar gid in the
beginning also ...

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I understand your point.
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SHRI ANANT PRASAD SHARMA And
my friend, Mr. Chandra Shekhai has definitely
tried to give a different trend to the discussion
by defending Mr. Khadilkar. But if this is
going to be the view oi the Government that we
in this countrj are free to take inspiration from
any body ar.d any country, I totally differ from
the Government. And I do not accept that this
could be the view of the Government.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Now, Mr. Kulkarni Please be
briefs.

SHRI R. K. KHADILKAR: I would only
request you, Mr. Vice-Chairman, to sec the
record and I am prepared to itand by the record

SHRI A. G. KULKARNI Vice-

Chairman, . . .

Mr.

SHRI R. K KHADILKAR : Please sit down

SHRI A. G. KULKARNI : Who are you to
ask me to sit down ? I have been called by the
Chair. You are a Minister and you should know
how to behave.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Kulkarni, please come to
your point and be brief.

SHRI A. G. KULKARNI : Sir, what I was
pleading was that I would accept any order
from you, but not from a Minister. I am here as
a Member of Parliament and I have got a right
to stand up and air my feelings.

What I was trying to submit was that from
the beginning the discussion was on Naxalities
and the unrest in the country and all those
things. It is no use philosophising that we can
get inspiration from everybody. There are
limitations. China is arch enemy of our country
and we will never draw inspiration from them,
never at all. Here my colleague and friend, Mr.
Chandra Shekhar, has tried to give his views. I
do nol mind it. He is entitled to have his views.
Perhaps he was trying to save the Minister. But
I would appeal to Mr. Chandra Shekhar and
people like him that theie is sufficient
inspiration in this country and they need not
take inspiration from people like Mao. Mao
must be respected in China, but we are not
speaking on behalf of the Chinese people we
are speaking on behalf of the Indian people . .
(Interruptions) 1 want  this
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to be conveyed to the Prime Minister that
tomorrow she mu t make a statement as to
what the Govern: lent's view is.

SHRI ARJUN ARORA : Sir, I am very
sorry to fii 7 that some honourable Members of
this House have given proof of the existence
of L very narrow, sectarian, chauvinistic, type
of nationalism. . . (Interruptions). 1 want o
remind Mr. Manubhai Shah and Mr. i nant
Prasad Sharma that th- parliamentary
institution to which we a>-¢ all devoted was
not born m India. The House of Co nmons, the
British Parliament, is still correctly called the
Mother ofParlian ;nts.. .

SHRI M. P. SHUKLA (Uttar Pradesh)
No, you re mistaken.

SHRI ARJUN VRORA: Parliamentary
institutions were J ot born in India. They
were born in B itain. The whole world

including Indi, has Dborrowed them
from Britain. S< , wha/ is the crime that
Mr. Khar'ilka and Mr. Chandra

Shekhar have coi imitted when they said
that some good dea or thought can be
borrowed by us ir espective of our relations
with the country oncerned? Some people
may have very gi 3d relations with Britain,
but I never h. d good relations with
Britain; from the igeofi6 1 was repeatedly
imprisoned by the British  rule.
So I do not h ive good relations with Britain- I
treatec them as an enemy. But all the same, w
have all borrowed from them. Why s ould
people get excited merely because Mr.
Chandra Shekhar mentions the tho ght of Mao
Tse-tung?

SHRI ANAN'' PRASAD SHARMA: Itis a
very wror g analogy.

st amgon o (fagre) o goremy
TERT, AT TW CTE F g 9 Al S
faqwr et SN o v o & st gfeRwr
nif) ¥ A faze e €, wafow o 4 wre-
dr-ga #r wow §roon <@ § W% gw Sl
FrFgy § R, ..

o) wast sar e wwt : fmew A oy
@ & fedt F o § € ar @ £

SHRI M. M. DHARIA: Sir, as Mr.
Khadilkar has agreed, the original record
should tie examined tomotrow. In r is
reference to the Naxalities if there is any
attempt on the part of Mr. Khadilkar

8&—28 R.S./70
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to protect or to safeguard or to defend the
Naxalities taking their inspiration fiom China,
I am here to condemn Mr. Khadilkar. But the
reccrds should be seen. Mr. Khadilkar has
himself agreed that if there is any reference to
that extent, he is prepared to withdraw that. He
has agreed to that. I think there should be a
study of this debate.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I was going to say
that we will examine it.

ot wiall A A (sEe w3w) -
TEW YATER wEeA, wmAdla afenay
T AT TRET § dfa & o9l §
AT ARNEH-FT F e F7F § Iw H
W7 3w F Avn ¥ e dar v §
§ wradty qart o6 & ok gro ag
5 3 ameT 3w axa ¥ armn F wfy s
Afr 1 9D ¥ & GEw T

#l R wgw (ST wRW) : d ag
¥ FE 5 qvat ¥ for w7 o A Fy
st wede gar 9t wad Iy a7 aw
3 N fr qwage S WA 7w
FT TR € g s adt &0 am W@
FART AT G F 97 § wAH FY o4
T FE T £ 9 N7 TwA € o |
am e arfeast age & free o
T F1 IAr @ F JET J AR oug
IEAAT ITH! IH DT T qdT FT
g | 78 wrgEt fz Al &, g agq i
W g\ d mmaq g & @l gew oAy
™ W ae ¥ e s anfew,
gt Afade w1 frme Fo wifge, o
gfra fl & fFER $T@T TR 1 9w
Twma vl arfadt ag & S sedee
i arfedsr g R § 7

SHRI R. K. KHADILKAR: Mr. Vice-Chai
"man, it is unfortunate that some controversy
has been raised. I would like to reiterate what
I said. I said that Mr. Chandra Shekhar. . .
[Severed interruptions) Please have patience. I
am not to be cowed down like this. I have
lived 40 years of public life, I will not be
cowed
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[Shri JI. K. Khadilkar] down. I want to
have my say. As! said, [ was trying to explain.
Some points were made regarding the
Naxalite activities and the challenge posed by
the Naxalite activities in this country. In that

context I said one point. Mr. Chandha
Shekhar was giving a socio-political "
analysis of the whole activity and

immediately somebody said I am referring to
some. | said: "When any Mody draws not
only inspiration"—you can find from the
irecord— 'if he gets active assistance to tjarry
on any activity in a country, neighbouring
country, certainly we will have to treat it as a
law and order problem and deal with it
accordingly". You see from the record. I am
prepared to gfve you a challenge. You see
from the record.

The next point is this and I was goin” to refer
to it and almost every Member sai® it and it is a
very important point. Ir our country there is
another factor. Why they get th« g'ounds? It is
because wc have failed, as Members said, to
implement certain land legislation which was
to be implemented by the States and they have
got a fertile ground. So in this context ' only,
because I said other points I will meet on some
other occasion, I referred to this and I do refer
to it because this is not only in this country. I
may remind this House that in the entire world
there is a challenge thrown at democratic
institutions and when such a challenge parti-
cularly assumes the form of an armed stiuggle
on our land, we must look at it with all
seriousness. It is not simple law and order with

me. When I; take it, I take it with one
conviction and therefore

I agiin
fee! that you must try to deal

with this problem. No doubt it \must be
dealt with. The challeng" must be accepted
but at the same time it is on uS how tc
make the parliamentaryinstitution,
shedding its gradualism, as an instrument,
»s an effective instrument,  a powerful
instrument that would meet the
challenge
and bring about basic, democratic social
transformation. This is the problem of
the era and unless we rise to this occa
sion, forgetting all other divisions, I
do not think we can progress. As I said
carlier, the mere law and order problem,
those who emphasised it. have nojt under
stood it. That is one.

I will finish in half a minute. In this
connection I said while referring to Mr.
Chandra Shekhar, my friend 'T cannot deal
with all the problems he has raised but it is not
perhaps proper to raise them in this forum.'
I will cer-
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tainly have a debate wth him and we can do so
in our free society. What is great about India?
After 22 years of freedom if anybody asks from
outside India, I will say that in" a newly
developing country, an independent country,
the greatness of India to-day is a free
discussion, a democratic debate. No where it is
admitted as we have done. This is one
greatness of India. If we remember Gandhi and
Nehru, we must remember this tradition of
Gardhi and Nehru of having free and open
discussions and debate and conversion to your
point of view. That is the basis of our social
and political fabric and if we give it up and
merely pay lip service to Gandhi and Nehru,
we are not true to their faith in this country.
Therefore I would appeal to the Members of
the House that it is an occasion, it is not a party
division and on this occasion, <}o not try to
score a point of debate here and there. You
must start at the fundamentals of the problem
and try to meet it. With these worcte, |
conclude.

THE VICE-CHAIRMAN (SHRI AKBAR
AU KHAN); The question is :

"That the Bill to authorise payment and
approp'.'ia ion o/ certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1970-71, as
passed by the Lok Sabha, be taken into
consideration."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We shall now take up clause by
clause consideration.

Clauses 2 and 3 and the Schedule itere
added to the Bill.

Clause 1. the Enacting Formula and the
Title were added to the Hill.

SHRIR. K. KHADILKAR: I move . "That
the Bill be returned." The
proposed.

question wns

SHRI MANUBHAI SHAH: We have heard
Mt. Khadilkar and I do hope that you will stand
by your word that the record will be duly
examined. Later on he tried to cover up all the
points but in the earlier heat perhaps he said
something. I know that he is a very wise and
discreet person and it was least expected from
him that directly or indirectly the promoters of
the Naxalite activities who were smuggling
tonnes, not a few ounces of ammunition and
arms, and the worst type of



229 Appropria Ion (No. 2>

literature and pr ipaganda in Bengal and in the
whole of the Eastern region .. and they have i
ow come to all parts of the country—wil be
applauded by a part of the Governm nt and a
responsible Minister like bi 1. If he'has not said
that, we do not 1 ave i Djection to a free
discussion but may I -ernind him that even in
the British He Ise of Commons nobody could
evet prai e Hitler when Hitler was the enemy of
England. Democracy does not mean t tiat it
gives title to lower yourself to prais traitors
who are fighting your country, v. io are trying
to dominate your country. T here is not a single
broadcast from Chin: in the last 7 years since
we have rupture I relations with her when they
have not ¢ efiled Mahatma Gandhi. They have
del led the image of Pandit Nehru and e\ sn the
present Prime Minister is not / eing spared.
There is not a single man < tcept the Naxalite
whom they praise. May I therefore tell this
House that lectu es on democracy is one thing.
Mr. ( handra Shekhar may epitomise and tr " to
praise various people for their learnin $s.
Learnings there have been in this aye of
millions and millions of years and thei ¢ are
many wise men but you have to ma ke a
distinction between wisdom ar.d cri ninality. la
this case Mao and China re iresent criminals of
the worst type as f; r as India is concerned.
Therfore I, on behalf of the whole Opposition
and alsi on behalf of the Member of my Pirty,
ne to protest that if Mr-. Khadilkar has, by any
direct or indirect leference made . praise of
China, it should be removed from the record
and a condemnation sh( uld be recorded of the
Chinese activity in this country.

SHRI CHANDRA SHEKHAR: Mr. Vice-
Chairman, in this Parliament and in this
politics /e are dealing with a peculiar
phenome ion. Political economy is a field
where we deal with the human mind. The
human mind is very perver-e sometimes. If I
am not i>gain treated as traitc/, may I be
allowed to quote Ka *] Marx? He has written
that ?s long as you preach all the g,ood things
to the Pope ol the Church he will agree with
you ard he will say trat all human beings are
sons and daughters of the great Almighty. Il
vou criticise th" tenets of CI ristianity, 1 e will
tolerate and plead that tolera.ice is the cardinal
pri iciple of human values but no sooner you
ast the Pope to do away with or give u 1 one
yard of land of his Church, he wi 1 just jump
upon you ar.d take you by tlie scruff. This is
not true of Karl  Marx. It is t-ue for every
humar
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being and'n all p.irts of the we'd. When there
's attack on the self-interest or property rights
of certain people, they get annoyed. From our
side, I may s-?v, with all humility, to my
freind Shri Manubhai Shah that he can claim
all patriotism to himself but we feel that we
are n>: less patriotic than himelf.

SHRI MANUBHAI SHAH:
claiming at all.

We are not

SHRI CHANDRA SHEKHAR: Moreover,
Mr. Vice-Chairman,  Sir, we have been
second to none in condemning China and its
aggressive designs. [ said in my earlier
remarks that we condemn the ruling
clique of China which pleads for aggression

and domination of other countries. I  shall
again very earnestly and sincerely  urge
upon men like Mr. Manubhai  Shah

that it is not calling anybody tr litors and
condemnation but the greatest traitors are
those who condemn all activities of social
change  which are for the poorer sections of
our society. What I  have been  trying to
emphasise again and again in this House
is that if we are not going to fulfil  the
aspirations and hopes of the toil'ng oppressed
people of this country, it is not necessary that
Mao Tse-Tung or Stalin or Karl Maa
should be there to give them  inspiration to
revolt against the present social order. A man
like Mahatma  Gandhi who was an apostle
of non-violence said, if man is hungry there
cannot remain a lasting peace. That is what is
happening in our country or in  any  other
country of the world. If oppressed people are
there sometimes this opression will result in
violent  activities. While condemning Mao
Tse-tung I  shall 1 like through you  Mr.
Vice-Chairman, to say that these harbingers
of peaceful non-violent India should remember
that Jifany revolt against the present social
order is condemned inspired by a foreign
country it is doing the greatest harm  to this
nation.  This is what I have been pleading
again and again. If hundreds of thousands of
young men are revolting in West Bengal
should we say that all of them have
become traitors? Bengal is the land of
Rabindranath Tagore, Bengal is the land of
Subash  Chand'a Bose, Bengal is the land
of Khudi Ram  Bose, and any man in this
country, any Indian should be proud of this
high glorious tradition of Bengal. The
greatest number of revolutionaries who
sacrificed  their lives came from Bengal.
They sacrificed at the altar of Mother India
for uplifting this nation, this country. I do
not say that
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[Shr, Chandra Shekhar] not a si ngle man
will be traitor. There may  be t:a‘tors but
tratiors are inspired not only by  China;
traitors rhay be inspired by Mao Tse-
tung may be inspired by Hitler also, may
be inspired by C. I. A., may be inspired by
other agencies or other nations.  What I
plead is, let us not condemn our own Kkith
and kin only because they are revolting
against the present social order. I
assure Mr. Manubhai Shah  that none of
us is an admirer of Mao  Tse-tung and his
present activities but I ~ cannot adopt an
ostrichlike attitude; 1 cannot have the
audacity to say that Mao Tse-tung is
something which is all condemnable. Mr.
Mahubhai Shah may get pleasure in it. My
fliends, Mr. Kulkarni and Mr. Sharma rriay
say that all things should be expunged but
Mr. Vice-Chairman, should we not kqow
as wise men, as literate political figures, that
by expunging . ..

SHRI MANUBHAI SHAH: Why does he
not go and garland Mao Tse-tung if he has
so mveh praise for him ? We have heard
about all this long time before

SHRI CHANDRA SHEKHAR: I am not in
a mood to condemn this man and I do not
wish to join issue with hinfi. But I want to
say that by expunging Mao Tse-tung from
here you cannot extounge him from history
and I say agairf and again that ideas and
thoughts are not Chinese or Indian oi Russian
or American they are human ideas and human
ideas cannot b>* ignord, cannot be split. To!
those who are splitting human ideas I “vould
say this. I do not say accept everything from
Mao Tse-tung; I do not say cjo not accept
everything from Mahatma Gkndhi. I do not
say accept anything from Marx or Lenin or
anybody but ideas are Human ideas and those
who have tried to fragment human
achievements have proved to be the greatest
enemies of humanity. There was one man to
whom Mr. Shah referred in our recent
memory, Hitler, the Fuehrer. He said not only
his ideas are superior but I sometimes see that
the voice of Hitler is being heard in a
concealed form here, that we are the only
great, thetfe can be none else great. And this
leads to Fascism; this is negation of
parliamentary democracy, this is negation of
the great and glorious tradition of
parliamentary institutions and I hope that ray
friends on this side and that side will take our
assertions, our expressions in that light.
Thank you.

[RAJYA S\BHA]
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SHRIR. K. KHADILKAR: Normally at this
late stage, nobody enters into a debate but
unfortunately my friend, Shri Manubhai Shah,
from the opposition has expressed something.
Mr. Chandra Shekhar has cleared the position.

SHRI MANUBHAI SHAH: He lias not
cleared any position. He has given an obiter
dictum.

SHRI R. K. KHADILKAR: So far as I am
concerned as I was saying one af the best
young minds, the flower of Sengal, is being
infected with a thought, ivith a dream, and they
are going astray. tn such a position if in this
House anybody vere to say they are criminal, it
is in: hat context.. .

SHRI ANANT PRASAD SHARMA : Sir, on
a point of order. Again and again reference is
being made to Bengal. Nobody bias made
reference to Bengal. We have made reference
to the Naxalite activities.

[Interruptions.)

SHRI MANUBHAI SHAH: You are
making out the Naxalites as noble people.

SHRI R. K. KHADILKAR: Therefore, 1
have not the slightest doubt in my mind—and
you willsee from the records— that so far as
the enemy of the country is concerned, we are
one but I am not an enemy of ideas from
wherever they come. With these words I
conclude.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : As I told you in view
of the very strong sentiments expressed by the
House, by all sections of the House, I and I am
sure Mr. Khadilkar will re-examine the whole
proceedings and if I feel that there is any thing
which is derogatory to the honour of the
country, or to the great ideal it stands for, in
view of these strong sentiments, I will expunge
it.

The question is :

"That the liill be returned".

The motiot was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : So far as this is concerned, the
proceedings will have to be held up till
tomorrow because we will have to examine the
papers.
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SHRI R. K. KHADILKAR: I will | not The House stands adjourned (.il/ : i
be here tomorrow but I  leave it to you. I have A.M. tomorrow.
full faith in the Chair,
The House then adjoun.ed at

THE VICE- CHAIRMAN (SHRI twenty-nine minutes past six of the
AKBAR ALI K'IAN) : So the proceedings will clock til] elven of the clock on
have to be held up till I decide the matter Thursday, the 7U1 M.iy, 1970.

tomorrow.



